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EflRATUM. 

On page 2270 of Legislative Assembly Debates, 
~  01. I V, No. 39, before the Press Communique, dated 
till' 2:1ru May, 1924. insert the following :-

PRESS COMMUNIQUE. 

As lome doubt appears to prevail regarding the precilOt!l 
aeope of the enquiry into the working of the Govermnent of 
India Act which hal been initiated by the Government of 
India in pursuance of the ltatements made by Sir .Yalcolm 
Hailey in the Legislative Assembly on the 8th and 18th 
February 1924, it is announced that the terms of the ruference 
to the local Governments who were addreBaed in the fint 
instance, may be lummarised 88 folloWl :-

(1) to enquire into difficulties arising from, or otefe4lt8 
inherent in, the working of the Goverlllneut of 
India Act and the X",tles thereunder ; 

(2) to inveltigate the feasibility and desirabIlity of 
securing remedies for Bnch di1Ilcultiea or l<'fCo}t4, 
consistently with the atructure, policy and purp<:w 
of the Act, 

(a) by aetion taken under the Act and the rult'.8 or 

(b) by Bnch amendment. of the Act AI appear 
neee8B8ry to rectl!y any administrative u~

fections. 

!. The Committee appointed by His ElI:eellency ths ViceT.,,. 
have been instructed at the present stage to conduct enquiries 
into these matters in so far 88 the Govermnent of Ind',a anl\ 
the Indian Legialature are concerned and to diroot their 
attention in the first instance to the legal and eonst.itiluoD"l 
potentialities of the aituation as distinguished from qlletltiODll 
of policy and elI:pedienee. They have submitted a report on tho 
latter aspect of the .. .ase which is now under tIw consi<ieratiQll 
of the Government of India. 

HOflle DIlJlartmB71t, 

8 .. IIa, the 16th Ma1l 1964! 



, LEGISLATIVE ASSEMBLY. 

F'rid81I, 8fH1t. MfS1/, 1924. II 

". 

The Assembly met in the As'leJllbly Chamber at Eleven of the Clock, 
Mr. Preaident jn the Chair. 

• < •• 

QUESTIONS AND ANSWERS. 

lNPOBlUTlON ,.8 THE A ~ AND STEEL COMPANY, LIMITED. 

~  ~ JUP.n O¥ura Pal: (a) Will tbe Government be pleased to 
mppiy a ~ ii i  dete,iW statement of the share capital, with a list of 
~~ den, of the TatiL Iron and Steel Works, Limited, to the House 
~"t e proposed !sri« Bill eomes up for the consideration of the 
AJaemt4y • 

(b) Will the Government be pleased to place before this House 
• statement of file hiper e&tablishment of the Tata Iron Works giving 
full and complete statement of the dividends paid to the share-holders 
.·lfIeeN cln1ring a alary of rupees three hundred (Rs. 300) and 
..... , "wing ..,. extra allowances paid to them' , 

(e) Will the Government be pleased to place before this House a 
laB ... eo.pWe 8flateJOellt of the difldends paid to the sh3.re-holders 
41" aQ.ircliR.-d IiM;eel W.orka,. Limited, 4uring the years 1914-1920 , 

.."..,. ..... Ilk iIIIIdeIltmeI: (G) and (c). The present share 
MP.ita'l ~o  .th.1'kta tron and te~  Company is as follows : 

.  . Lakhs. 

150;000 

JOQ,OOO 

380,000 
43,750 

6 per eent. Camulative First Preference 
Shares of Be. 150 each Total 
7} !Pel" cent. Cumulative Second Preference 
S1iarea .of Be. 100 eaeh • . Total 
Ordinary .haree of Be. 75 each .. Total 
Deferred .hares of Be. 30 each • . Total 

75 

700 
262i 
14.6 

Groaa T(ltal 10,52.1 

The dividends paid 1)n the different classes of shares in the seven years 
~ 1M J:nO.a' wa ... follo1n : 

I'lNt PnI-
1!eapa4 Prefmmce 

11 per eat. each year. 
7i per cent. per year on the amount 
paid up from the time they were first 
~, that ia, in February 1919 . 

.Qa ,tile ~8 tae rates per cent. per 'annum paid were, respec-
tiTely, 8,15,20,20,7,16 and 16. . 

. On the J).,ferred the rates per ceDi. per annum Paid were respec-
tiY!9' 2Q, 180i: ~  c.eRt., 291 per cent., 291 per cent., nil, 2021 per cent. 
ana _! per cent. • 

~ ~ Qo ~ Quumt hav.,.JlAt A liat ~ the ~ e o de s in the Com-
pany. :shareholders number many thousands a.nd "it is not worth the 
e%peD8e of nalling for a copY' of the Share Registers.' They can be 
L76U t28aD) __ 



IJIOtBUTIVB US:lMBLY. 
• • 

[SOTBMAy 1924" 

inspected on payment of the ordinary fees at the oftlce of the Registrar 
of Joint Stock Companies, Bombay. r 

(b) Tht' Government have not a detailed establishment list of the 
statt employt'n at Jamshedpur. The Honourable Member will find in 
paragraph 55 of the Report of the Tariff Board a statement showing 
the number of covenanted employes in 1912-13 and in 1921-22. 

REDUCTION OF RAILWAY FARES. 

1072. *Haji Wajihuddin : What is the number of railway passenger. 
who travelled during the years 1914-15 and 1923-24' If there wail a 
considerable decrease in the number of passengers in 1923-24 was suclt 
decrease due to the increase in thE-: rate of railway fares Y 

(a) Do Government propose to reduce the railway fares all round' 
(b) Is the reduction recently done on the East Indian Railway in 

the passenger fares sanctioned by Government , 

Mr. O. D. M. Hindley: The number during 1914-15 was 451,Q85,900. 
The number during 1923-24 is not yet available but during 1922-23 it 
was 572,695,400. 

(a) Railways are not yet in a position to reduce railway fares 
all round. 

(b) The fares being within the authorised maxima and minima 
Government sanction to their introduction was not \teces-
sary. 

Mr. It. Ahmed: Is it not a fact that my Honourable friend in 
March 192:i promised in this Assembly that he would try to obtain 
statistics and compare them with the statistics of previous years in 
order to bring about reductions of fares' While my Resolution regard-
ing the redurtion of fares was under discussion, it was said by the 
Government Member that, if it was possible, the Government would 
try to reduce fares. 

Mr. O. D. M. Hindley: I have not quite followed the Honourable 
Member 's ue~tion  He asked me if I did not promise to introduce 
statistics. I have done so. 

Mr. X. Ahmed: Is it not a fact, Sir, that the Honourable Member 
said that he would try to bring about reductions , 

lItIr. President: That is not a supplementary question. 

Mr. X. Ahmed : The' supplementary. question is that my Honourable 
friend did pr.olllise in 1923, :while speaking on my Resolutipn, to bring 
about reductions of the raIlway fares. He promised that he would 
see and co_mpare the statistics of the number of passengers who travelled 
in pre-war days and now. Is not that a fact? • 

Mr. President: The Honourable Member is not putting a :question 
but is making a speech. Haji Wajihuddin. .  . 

(Mr. K.. limed again got up.) 

lItIr .. President : Order, order. I have called upon HaJ! ~ i uddin 
to put ~ next questwn., '  , " 

Mr. !t . A m~" : May 1 aSK if the ~uesti~n ~t ~e Uinot .• np-
emen~  question'" ',.". . ',-'" ',- "  "  ' 

~ , .\ - ,-~ - -  0 
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~  '1&. ~1 81 t~  Haji, Wajihuddin. 

Baji 1{ajihuddin : Question No. 1073. • 

,;; : 'lIIr; It. Abmed : Before Que~tion No. 1073 is answered, may I ask 
for a ruling from the Chair. I rise on a point of order. A supplement-
ary lIuestion is a question that elicits further facts on the subject under 
reply. If that is so and if my supplementary-question is within the 
rules, will the Honourable President be good enough to ask the Honour-
able 'Member to answer the supplementary question as well. 
Mr. President: I have already said that your so-called supple-

mentary quel>tion ~ a speech and I have called upon Haji ,~i uddin 
to put his next questIOn. 

COKPLUrlENTARY PASSES ISSUED TO INDIANS AND EUROPEANS ON THE EAST 

INDIAN RAILWAY. 

1073. eBaji Wajihuddin : What is the number of complimentary free 
passes issued' by the East Indian Railway and how many of them are 
issued to Indians and how many to Europeans , 
Mr. O. D. II. Hindley: The figures of complimentary passeR issued 

during the whole of the official year 1923-24 are not available. The 
following figW'E.'s for the second-half of that year are therefore given: 

Indians 3 
• Europeans 21 

Of the latel' figure 21, 8 were issued to ex-officials or the widows of 
oftl.cials of Indian Railways, 4 to Directors of English or Foreign Rail-
ways and 4 to the ~ ess for the ;purpose of making certain reports 
on railway matters. 

LOCAL ADVISORY COUNCILS ON RAILWAYS. 

. 1074. ·Baji Wajihuddin : Is it a fact that the movement for the 
forma,tion of advisory committees at railway headquarters was initiated 
bY'the Passenger Protecting Society and the proposal which first reached 
ihe Railway Board containing a representation for the institution of 
Advisory Committees or railway visitors emanated from that body Y 
. ..0; D. II. Hindley: As the Honourable Member is probably 
'aware, the I!uggestion that Local Advisory Councils should be estab-
lished at ra.ilway headquarters came from the Acworth Committee. But 
8S far back liS 1890, a Local Consulting Committee had -been set up 
by the East Indian Railway Administration and in 1919 and 1920, the 
Passenger Protecting Society suggested the appuintment of railway 
visitors. ..' : 
. Mr, N. II. Joshi: :AIay I ask whether Government propose to make 

.. ,iome arrangement to give representation to the third class passengen 
on these IJocal Advisory Councils , 

. Mr. O. D. II. Bindley : I do not think, Sir, that question arises out 
of this answer. But I should like to hll,ve notice of this question so 
,that I may give the Honourable M.ember a considered reply. 

PILGRIMS TO 'l'HE HEoJAZ. : , . 

1015. *BajJ Wajihuddin: .Will the Government Q~ pleased to s~ : 
{G) ,Bow' inmy . pilgrima . to lIudJaz jmrclulll9d lalti ;yIIIl' returl{ 

•  ' t.io\etB at Bombay ,. --



(b) How many of them 108t .tJIei1oI tieltfta 'MIPinr ..... ' ..... tf til. 
pilgrimage , 

(c) How many of tham were broactrt hecJkby ............. -
pany granting the retarn tieMet. 

(d) How many were brought ba4k:U'Go ...... ~, ,  .. t 
(e) How manY' of them di~d in ~  , 

:Mr. J. W. Bhore: (a) 694 pilgrims pUJ;chaaed. atum-tiCkeu'tad 
year at Bombay and Karachi, 

(b) and (e). No information is available. 
(c) 670. 
( d) The Government of India assisted in the repatriatioD. of 1,716 

pilgrims in all. 

Baji Wajibuddin : May I ask at what cost' 

Mr. J. W. Dhore :  I must have notice of that quenion; pu,.... 
Mr. K. Ahmed: Do the Government ~ ose t( e - tm ~ 

of the tiC!kets that are purchased by the pllg.rklla-,piilw tut.;.o£'I1diia , 

:Mr. J. W. Bhore : I am afraid I did not hear tile' questiOn. 

Mr. X. Ahmed: Do Government propose to keep reeoris of the 
tickets purchased by pilgrims going to Mecca from India f 

Mr. J. W. Bhore : Government have no slltlh iRtentio.D. at, pres_to 

Mr. X. Ahmed : Do Government realise that, if tills '-." ... '. 
adopted, it will serve the good purpose for wbieh tile, ~e t "  

my Honourable friend exists, by giving facilities tottwpitgtiJu;Pilltr 
to Mecca from India T 

Mr. J. W. Bhore :  I am not in a position to anBwer that question a' 
present. 

Loss OF BAGGAGE OF INDIAN PiLGlllMS TO 'I'HE lIltDJAZ'B"!" Prmr-mt'mt l!I. "S. 
" FRANGES'l'AN ". 

1076. *Baji Wajibuddin: (a) Will the GovelllDllD.t lie e8eQ,~ gi:ve 
an estimate of the u ~ e and baggage belotlaiq ~  ,lad ... ~ i"" 
pilgrims lost in transhipment from S. S. "FraDIestan" to'S. S. 
" Tangistan J' on account of the former hem, on 1b.!e< and MYmI ...... 
destroyed last month near Port Sudan T 

(b) Has any compensation been paid tothepn 'gl '" 
(c) Are the Government prepared to help themimmediatelT " 

Mr. J. W. Bhore: (a) The GO'\Ternment oflndi.-'n-ve-nO" ~ m  
tion as to the amount or the value of the property lostbrpHgriJlUt'iira 
the" Frangestan " apart from what has appeared 'in the-~8  

(b) Messrs. A, Neemazee and Company iilstriIeted "~et  'J'Mdah 
Agents to .give, at the.ir discretion, certain 1 t1~ o ,~t tt t1 ~ ~m  
wherever It was consIdered necessary a.nd' HIS M'lljeBty tlie-'IGil, or·the 
Hedjaz iii reported to have offered to make the i ~s ms guests on 
the journey to Mecca': 

(c) No (!ases ) ,d~titution ha.e been t t t t to1 ~i8t e- 6 it e 

Government of India. The question of Qo\I'e'rDJDentr:aid· ...... there. 
fore arise. 
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PETl'l'ION OF THE KHOJA SBIA ISNA ASHRE COMMUNITY. 

1077. *JIhan Bahadur larfaru Bualain ·Khan : Will the-Go ... ernmea1; 
be pleased to state : _. 

(1) Whether a petition has been submitted to His Excellency 
the Viceroy and Governor General of India in Council on 
behalf of the Khoja Shia Isna Ashre ('ommunity of BritiaJA 
India praying : 

That iegislation may be undertaken to provide that the Khoja 
Shia Isna .Ashres of Briti8h India are governed in aU respects by the 
Kohammedan Law applicable to the Shia Mohammedans, and in 
particular· : 

(a) That they are governed by sueh laW'in matter of moc_oR 
and inheritanee, and 

(11) That no property in the hands of a Khoja Shia lma Aahre 
shall be regarded for any purpose as joint family property 
in tile' lJeDSe in which the expression is used in Hindu Law. 

(~) ·Whether o~ent is prepared to undertake 1~ tion, as 
~d for. 

(3) If 80, by what time' 
(~)  Iletr".,.. :ut; , 

TIle Honourable Sir Aleunder Muddiman: (1) The answer to 
part (1) is in the affirmative. 

(~)"to (4). It is unde:n;tood from the President of the Jamat that 
tIM'1II8IDmiatitlb bave requested Mr. M. A. Jinnah to introduce a private 
Bill on the subject. Government are awaiting action on the part. of . 
Kr.JillD8b and have informed the memorialists accordingly through the 
GOTernmcnt of Bombay. 

REPRESENT.A.TIVES OF INDIA AT THE IMPERIAL CONFERE."'CES AND THE MEET-

INGS OF THE LEAGUE OF NATIONS. 

1078. .J[haD Bahadur·-sarfaru lfUlSain Khan : Will tbff Government 
b, pleased to state the names of the Indian gentlemen who hll"Ve been 
~ by-6t;'elDment to represent India in the successiTe Imperial Con-
ferences and in the League of Nations or 

ft, Honourable Sir Aleunder'lIfad.diman :  A statement giving the 
iDtol'DlatiOn desired by the Honourable Member is laid on the table . 

• fafHlad ~  till '''''M' of Indian representAtives to the .ucce&Bive Imperial 
-COfif.,.enou CIftII fM flWJetmgs of th., .4&gembly of tM Leagw of Natiou. . 

Imperial COftferet\ce. 

1917. 
Hie Highnen the Maharaja of Blbnir, and 
..... ~ Praaamaa Smha (DOW Lord ShllIa). 

1918, 
-i ~ m -  the· Matraaja of Patia1&, and 
-Sir SStlyemtra PIUILDIIa Sinha (now Lord Sinha). 

1921. 
B:II Rip.. tile MParao·of Cutoh, and 
t ~ Bllb. Htlnourable V. S. i i~ Baatri. 
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1923. 

His Highness the Maharaja of Alwar, and 
c Sir Tej Bahadur Sapru. 

League of Natioflll. 

1920. 

His Highness the Maharaja of Nawanagar, and 
Sir Saiyid Ali Imam. 

1921. 
His Highnes8 the Maharao of Outeh, and 
The Right Honourable V. S. Srinivasa Sastri. 

1922. 
His Highness the Maharaja of Nawanagar, and 
Sir P. S. Siva8wamy Aiyer. 

1923. 
His Highness the Maharaja of Nawanagar, and 
Mr. Saiyid Hasan Imam. 

[30TH MAY 1924. 

, 

PERCENTAGE OF INDIAN SETTLERS IN UGANDA AND TANGANYIKA. 

1079. * Khan Bahadur Sarfaru Hussain Khan : Will the Government 
be pleased to state the percentage of Indian settlers in (a) Uganda, 
(b) Tanganyika' 

Mr. J. W. Bbore : The percentage of Indian settlers.in Uganda is .1 
and in Tanganyika .2 of the total population. . 

COST OF THE KIIYBER RAn..WAY. 

lOBO. -Khan Bahadur Sarfaru Hussain Khan: Will the Government 
.e pleased to furnish an estimate of the cost of the Khyber Railway 
scheme 7 

Mr. C. D. M. Hindley: The estimate for the ;Khyber Railway' is 
Rs. 243 lakhs. 

REPORT OF THE ALLIANCE BANK INQUIRY COMMITTEE. 

1081. *Khan Ba.badur 8arfaraz Hussain Khan : Will the GOTeron!-ent 
be pleased to state: 

(a) If they have now received the report from the Alliance ~ 
Inquiry Committee Y 

(b) If not, will they ask for it T 

The 'Honourable Sir Basil Blackett: (a) The answer is in "the 
negative. 

(b) It is understood that the report will be in the himds of the 
creditors and shareholders on or before the 6th June. . 

ALLOWANCES PAID TO TRmAL CHIEFS IN THE NORTH-WEST FRONTIER PRO-" 

VINCE. 

1082. *Kbail Babadur Barfaru Hussain Khan : Will the Government 
be pleased to state : 

(a) If any Wt.·itten agreement is executed by the tribal chiefs in 
the North-West Frontier Province regarding the allowance. 
paid' to them , 

(b) In what manner are the agreements enfotctid,if the cbndi. 
)i~ ~ ~ i by' them' • 
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Mr. Denys Bray: (a) Yes, as a general rule; but in some eases the 
conditions at\aching to the grant have been announced publicly at a gather-
ing of the tribe. • 

(b) By the suspension or confiscation of allowances, by the imposition 
of fine or barOlmpta, and in the last resort, by military operations. 

OVERCROWDING OF TRAINS • 

. 1083. • Xhan Bahadur Sarfaraz Hussain Xhan : \'1) Has the attention 
of Government been drawn to the letter published in the Forward of the 
4th April 1924 under the heading" Overcrowding of trains " ? 

(b) If so, will the Government be pleased to state whether the 
statements made therein are correct ; and if correct, do they propose to 
take steps to remove the grievances complained of , 

,... Kr. O. D. K. Hindley: (a) Yes. 
(b) Government understand that chiefly owing to Engineering 

restrictions in connection with the provision of additional facilities, Nos. 31, 
33 and 37 Down local trains have recently been running late. With 
occasional exceptions the late arrival at Howrah has not exceeded 6 
minutes. On the 24th March, 1924, a Monday, there was an unusual rush 
on No. 33 Down local train, and a number of passengers mounted the 
footboards at Ramrajatola and refused to be dislodged. In consequence 
the t ~n was held up for 38 minutes before it was considered safe to allow 
it to proceed. Proposals for the introduction of an additional Up train 
·on Saturdays and an additional Down train on Mondays are under examina-
tion by the Railway Administration. 

BURMESE CANDIDATES FOR THE LAST I.C.S. EXAMINATION HELD IN INDIA . 

. 1084. ·Xhan Babatlur Sarfaraz Hussain Xhan: With reference to 
the reply given by Government in reply to Question No. 187 asked in the 
! Council' of State during the last Delhi session will the Government be 
pleased to state the reason why no candidates appeared from Burma at 
t.he I. C. S. i:xamination held at Allahabad in January, 1923 ! 

, The Honourable Sir Alexander lIuddiman : Only two candidates 
from Burma applied to appear at the examination but both were over age 
and thus ineligible under the rules. 

DUTIES' AND SALARIES OF THE GAZETTED OFFICERS OF THE COMMERCIAL 
. .., INTELLIGENCE DEPARTMENT. 

1086. • Khan Bahadur Sarfaraz HUllain Khan : Will the Government 
be pleased to state the number with the salaries and the respective duties 
of the gazetted officers oaf the Department of Commercial Intelligence f 
The Honourable Sir Oharles Innes : Thc gazetted staff of the Com-

filercial Intelligence Department consists of 4 officers, namely, Director 
General 01 Commercial Intelligence, 2 Deputy Directors of Com.mercial 
Intelligence and 1 Local Trade Intelligence Officer. The present salaries 
of the permanent incumbents are Rs. 1,975, 1,400, 1,000 and 650, respect-
.ively-, The Director General of Commercial Intelligence is the head of a 
Department whose functions briefly are to answer trade enquiries, keep 
Government in touch with commercial opinion, assist firms in India, to 
establish or extend trade relations with foreign traders, ,.nd to collect and 
publish statistics of all kinds. The two Deputies assist the Director General 
• of Commercial Intelligence in 'the disCharge of these functions. One of 

• 
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them also carries on the control of the office during his .absence QIl. .tour. 
The work of the Local Trade Intelligence Oftieer consists DlOiinly of 'inter-
pr('vincial trade inquiries and the study of inter-provincial trademeve-
menta, which fall outside the scope of provincial Direetol'B -of Industries. 

DUTIEs OF THE BRITISH CONSUL AT JEDDAH TOWARDS INDIAN PILGRIMS 'l'O 

HEDJAZ, ETC. 

1~  -1Oum BaIladur 8arfaTa H11I8a'in Dan : wm the GoftJ'DDleD' 
be pleased to state: 

(a) the duti~ of the British Co.ns.ul atJeidah tOlllfl_ the 
Indian pilgrims tEl Hedjaz , 

(b) whether the B1."itish C10mul is reqlilied te IIlpa1lriMe -. 
indigent Indian pilgrims oBly on rec.eipt oJ. ~ ie tiQ  ·from. 
them or also on receipt of reports from his su o din ~ and 
other people? 

(c)-whether repatriating pilgrims is the statutQry dlltf .Qf .. 
Consul, or whether it is a duty imposed UPOR. him uaa.r • 
instructions of higher authorities' . 

(d) whether Russian, French and Chinese COll8uls ~ also ·swtioMd 
at Jeddah' 

Mr. J. W. Bhore : (a) The British Consul at Jeddah. in \!OU').llWl 
with all British Consuls, is required under the general instruc.t.ioas to 
,Consular Officers to give his best advice, assistance and prntec.Uon to 
British subjects and British protected persons, including of course Indian 
pilgrims to the Hedjaz when they fall witirin either c&tet!fDr1:. 

( b) No special procedure iii ei ~  The £ritriah .GoJuul coBSiders 
repor1:6 about indigent pilgrims from w.utev-er SOU1'Oe. they :oaq «&e. 

(c) The Honourable Member is referred to 1De MlSWJer to pant (4) .Gf 
the question. Repatriation is not a statutory duty imposed en the 0eDaul 

(d) There is a French Consul General at Jeddah. No infi>rmatiOB is 
available as to whether Russian and ChiBeile CoDlllds are ~d titere. 

PuRcHASE OF RETURN TICKETS BY PILGRIKS FOR MECCA BY THE S. S. 
" SUJA ". 

10M. *Khan Babad111' Barf8l'&Jl IhIIaiD lthan: (11) Is it a faet 1Mt 
the S.  S. " Suja " left Karachi with 486 pilgrims on board for Meeea , 

(6) If 80, will the Government be pleased to -state 'Whether all Qr 
any of these pilgrims had to pnrehase return jonmey tiekets 1di ~ 
had, UDder what statutory provision 7 . 

Mr. J. W. Bhore : (a) The S. S. " Suja " left Karachi GU flle ~  
April 1924 with 433 pilgrims including 7 infants. ,. 

(b) None of the pilgrims had to purchase return -tickets. 

NUMBER OF PILGRIMS DURING THE LAST RAJ SEASON. 

1088. * Khan BahadurSarfa.ru Jlullain Dan: Will dl. ~ t 
be pleased to state 0.: . 

(a) the l!.umber of IndiaD pilgrims that went to ~ ~ 
the last Haj season T " ~  

(b) "tke number that have returned to India' 
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Mr. 1. W. Bhore : (a) 24,459. 
(b) 21, ~  

SINKING 01' A PILGItIH Sall" • 

. 1089. *ltha:l Bahadur 8arfaru H1I8Sain Khan: (a) Has the tte~tio  
of the (}.')venUlH'nt been drawn to the paragraph j>ublished in the State.· 
tJIG. of the 8tIl Apra 1924, undE'l'the heading Ie Pilgrims' Ship Sunk "  , 

(fI) If so, is the statemeht ftorrect , 
(c) H correct. will the Government please at.ate the eause of the 

are , 
Mr. 1. W. BbDrI : (a) Yes. 
(6) Yes. The Government belie-.e it to be S1lbstantiall, correet. 
( e) The aetuaI cause of tile fire cannot be ascertai'lled. 

ExpENDI'l'Uall: ON Cut.RI EXCIlUI'UED ~ '1'Blt GoVERNMENT 01" b'Dl,\ 
. . AND t'S INDIA OFFICE. 

1090. ~ Babac11D' 8azf&ral Busam Khan : Will the Government 
be pleased to funlish patticularR of the expenditure on cables exchanged 
between the Govemment of India and the India Office , 

The Honourable Sir Bhupendra Bath Mitra: It is regretted that the 
information asked for is not available. Endeavollz"s have been made to 
collect it from the various Departments, but in m8D¥ cases this has been 
nnJX>SVible, beea1lSe no separate accounts for inland and foreign telegrams, 
l'l'IJpeetively, have been kept. 

FINANCIAL AnvI'SERs. 
1091. • Khan BaJaadur 8arfaru BuuaiD IDIaD. : Will the Government 

be pleased to state : 
(1) the names and the salaries of-
(G) Financial Adviser, Military Finanee. 
(0) Financial Adviser, Posts and Telegraphs. 
(e) Financial Commissioner of Railways. 
(2) whether these 3 officers are under the direet control of the 
Finance Member , 

'lhe Honourable 8ir Bun Blacke" : (1) .A statement is laid on the 
Wh . 

.6ppoiII ... t. Inoumbent .. Pay. 

I'm ... " A.dviaer. JIili. Sir B. N. Mitra, K.C.lE., c.D. E. (OD. deput&-

~ 
&. 

t.ry FiDanoe. tion). 
3,!50 

Mr. A. F. L. Brayne. C.LE., I.C.S. (0ftK.) .. 
l'inanei&lAdviBer, ~ Hr. A. F. L. Brayae, C.lE., LC.S. (OD. w.puta-

~ 2 -1~( t ad Telegraph&. fion). 

Mr. T. Ryaa, C.LE. (04) 

n ... noial (lnmmiajon. Mr. G. G. Sim, C.LE.. LC.S. (on lean) 

l .... Railway-. • ,"000 
Hr. A. A. L. P&I'IIOIIB, I.C.B. (Ollg.). • 

(2) Yes. 
L74LA. .. • 
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DOMICILE OF STEAMSHIP 'COMPANIES ENGAGED IN THE EXPORT TRADE IN o~  

STEEL AND COAL FROM INDIA.. ' 

1002. • Khan Bahadur Sarfaraz Hussain Khan : Will the Gover.nment 
be ~e sed to state whether iron, steel and coal export.ed from India during 
the last 3 years were all carried by St.eamship Companie.i J e)!,istf!red 
in the British Isles, or also by any folteamship Company registered in British 
lndia.' 
The Honourable Sir Charles Innes: Statistics on the precise points 

raised by the Honourable MembE'r are not available. but it lDay .be t.aken 
that tie proportion of trade on thl:' coast which is carried in ships ownE'd 
by Indians is comparatively small, while the number of Indian owned 
dips which take part in the overseas trade is smaller still. 

POSITION OF STATION SUPERiNTENDENTS vis-a-1,ill STATION MASTERS. 

1093. • Khan BaWur Sarfaraz Huaain Khan : Will the GOTermnent 
be pleased to state: . 

(a) the respE'l'tive e~ onsi i ities of Station Snperintendent:£ and 
Station Masters f 

(b) the names of the stations on the East Indian Railway at 
which Station Superintendents are kept , 

(c) whether the Station Superintendents ar.? kept in ltc1dition to 
the Station Masters or in lieu of them ~ • 

(d) whether the Station Superintendents are und~  the control 
of the Station Masters or the Station l\iasters under tht' control 
of the Station Superintendents at the stations at which o(\th 
the officers are kept T 

Mr. C. D. M. Hindley: (a), (c) and (d). Station Superintendents 
1"~ on ~  employed at the most important stations ; they represent a senior 
elass of station masters and fill the place of station masters at those 
stations. 

{b) The following ~ tbe stations on the East Indian Railway at 
which Station Superintendents are employed :-

Asansol, 
Delhi, 
Howrah, 
Moghalserai. 

kRECTION OF ~  THIRD CLASS PASHENGEKS AT SONEPCR AND SAMASTI-
PUR R.AJ1,WAY STATIONS ON. THE BENGAL.AND NORTH-WESTERN RAILWAY. 

1094. • Khan Babadur Sarfaru HUI8ain Khan : (a) Are Government 
aware that in the aBsenee of lIheds on the platforms of the Sonepur and 
Samastipur railway stations (Bengal and North-Western Railway) thira 
class passengers are put to great inconvenience specially in, the hot and 
ra1.ny seasons , .  . 

(b) If so, 'Will 'the Governmerdbe pleDed to state by what time they 
~ be in a osit~o  ~o 811lCt ahed& on ~ :platforms of the above st tio~ , 

tIr. O. D .... ~ :.(a) No .. 
. (b) o ~nt ~ e aware that provision is being Dl.llde. ill .. the (): 
7fJ8,r programme for the provision of a number of sheds, and no doubt the 
d.iIIW of th6!\' two statioD.'i will be considered in due course. • 



Q~sn, )~  ~" ANSWERS. . .' 
Mr. Gaya PruM Singh: Are Government aware that p.pengp.f 

t d~ are non-existent at many other important stations on the Bengal and 
North-We!>tern Railway' 

Mr. C. D. M. BiDdley : Yes. • 

RE!\"T OF QUARTERS AT LONGWOOD .1loTEL .• StMLA. 

]095. *Khan Bahadur Sarfaraz BUlBain lthan: With n ue u ~ 
to the statement placed on the table.in reply to Question 118 asked in .;he 
Council of State, during the laillt Delhi session, will the Government be 
pleased ro state why the amount of . rent charged to Members is about 
double of the amount of rent charged to Officers , 

The Honourable Sir Bhupendrall&th Mitra.: Members ~  the Legis-
lature occupy the quarters only for a e ~  I'>hOl't period, and it is eOD-
siderlld reasonable that on this acconnt they Rhou!rl be charged a higher 
rent than officials whl' may occupy them for rnal'Y months at Ii timl!. 
Moreover, most of tht' officials only o u ~  the quarters In condition 
that they mllY be rf\quired to vacate them' at short llotice. 

Mr. C. Dura.ilwami Aiyangar : Is the Honourable Memb. aware 
that' the worst of the quarters are charged at the highest rate, n me~ , 

~  155 . 
• The Bonourable Sir Bhupendra Hath lIIitra: The ansY'er is in the 

Ilegative. 

Mr. Devaki Pr&laci Sinal. ~ Can tbt-Honourable lIerr-.ber give any 
instance in which a military officer had been asked to vacate his room 
for a :Member of the Assembly , 

The Honourable Sir Bhupendra Ha.th Mitra: The answer to thiLt 
question will require some investigation and I shall want notice of it. 

Mr. C. Duraiswami Aiyangar : A ~ Go'-emtnent ~ that \vhilll 
. the rent charged to Memberll of the Legislature amounts to Rs. ~ , 

the rent charged to officers is about half t113t amount' 

The Honourable Sil' Bhupsndra Hath lVIitra : I have already giycn 
an answer to that question, that f.he offie-er is charged II lower r.mt 
because he occupies the quarters for a longer ~ it d than the MeJr..oors 
of the Assembly. 

. Mr. C. ~ in mi Aiyangar : ~ I knoW' i~ the rent charged is 
hMed on a eertain percentage or interest on the capital cost of the build-
h.gs, and, if so, at what rate is this interest (!harged , . 

.' The Honourable Sir BhupeDd.ra Hath Mitra: Undoubtt:dly the p.dn-
eiple is that referred to by the Honourable Member. that is, the rent is 
based on a certain rate of interest, but the· rate of intere,,[is 8. sli(Jinl 
one, dependent upon the time when the capital for the purchase of the 
quarters was :railed. If the Honourable Member wil'l gite me ~oti( e 

of the"question t wiU give him a detailed reply. 
Mr. DeVfeki huad emu : Is it a fact t.hat the Longwood Ht·tel 

wall purchased elpeeially for the Members of t ~ Indian Lelilisiliture 
and, if so, why are o ti~e  permitt.eti to reside t e ~ ~ 
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!'he Honourable Sir Bhupendra Hath Intra : The anfl'.er i. that in 
the interests of the tax-payer we have got to get as mu(>h ,rent out of 
these quarters as possible. 

1IIr. Devaki Prasad Sinha: Is it not Il breach of public faith that 
the Hotel should have been acquired for the Members of the Legislatm'8 
-While it is used for a different purpose ! 

Mr. President: That is not a question ; that is an argument . 

. Lala Ba.DS Raj : Do Government propose to let t i~ house t.o· a 
cinema company T 

The Honourable Sir Bhupendra Hath Mitra: I should .. ,. the 
question does not arise. If Government have to let this house for othn" 
purposes, they will have to consider various questioDs arising in eOD-
neetion therewith. 

Mr. Devaki Prasad Sinha: If any llemher of the .Asllembly deRires 
to occupy Rny of the rooms at present occupied by a military o8Icer, d(. 
Government give a gnarantee that such rooDl will be vacated for a 
Mamber of the Assembly , 

The Honourable Sir Bhupendra H'ath Intra : H he pa1ll the reut 
for the whole year, undoubtedly. 

Mr. K. Ahmed: Has not the object for which this hotel wa.' tle'-
qnired. namely, for the use and occupation of the Members of th(! 
Assembly and the Council of State, been frustrated by the fact that it 
has been let to outsiders Y 

Mr. President: That is not 8 qnestion. 

Mr. X. Ahmed : Is not that a supplementary question which arise. 
em this' 

Mr. President: Order, order. The HODourable Kember has no' 
aBkeda question ; he has made a statement. 

Mr. K. lI.,Joshi : Is the Honourable Member aW81'e that great in-
convenience is caused to the Members on account of the Department 
not giving sufficient furniture to the Members who are liVing. in the 
Cart Road quarters T 

The Honourable Sir Bhupendra Bath Mitra = The question of Can 
Road quarters does not arise in this connection, but DIy reply to the 
Honourable Member's inquiry is in the negative. 

Mr. V. J. Patel: Is it for the Honoura,ble Member to Bay that the 
question does not arise, or is it for the Chair f 

Mr. President: The Honourable Member is perfeetly entitled to • 
aay the qnestion does not arise. 

Mr. V. I. Patel: Without your rating' 

Mr. President: It requires no ruling. 

Mr. H. M. Joshi: May I ask if the Honourable Member will inquire 
about furniture , . 

The Honourable air Bhupendra Hath Mitra: If the Honoul"f.bl. 
lrlember will make --8. spf'ejfic complaint to. me, I will inquire into t ~ 
matter. " 
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Mr. K. Ahmed : Was-not this eomplaint made ,i longtime ago wheo 
my Honourable friend's predecessor was in his place T 

The Honourable Sir Bhupendra Bath Mitra: I have no pernQJIaI 
knowledge of the circumstances. I am pretty certain that my prede-
cessor, if the question was raised before him, must have t&ken steps to 
remedy any real grievance. -

Mr. K. Ahmed : Is it not Ii fact, Sir, that my Honourable friend's 
office prepared the answer to the question that he had just now read 
after going through the whole file in his hands t 

Mr. W. lII. Hussanally : Is it not a fact that there wal'l a ent ~m n 

in charge of the Hotel to look after the convenience and comfort ·Jf 
the Members, and this year there is no responsible person in charge; J 

The Honourable Sir Bhupendra Bath Mitra : I shan require notiee 
of that question. 

_Mr. DevakiPruad Sinha: Is any milita'r officer residing there 
charged at the daily rate' 

The Honourable Sir Bhupendra Bath l't'Iitra ~ To the best of my 
knowledge, not. 

Mr. Bipin Chandra Pal : May I ask the Honourablf' Membf'r if 
there is anybody to supcrvise the arra.ngements in connection w':th tho 
Curt ~o d quarters. 

The Honourable Sir Bhupendra Bath Mitra: Yes, there is. 

Mr. Gaya Prasad iingh: What is his name t 

The Honourable Sir Bhupendra Nath Mitra: The Superintenclellt 
in charge of all Government accommodation. 

Mr. J&IIlDadu M. Mehta: That is a designation not a name. 

Mr. President : We are now going into the question of the 01\.rt 
Road House which is not relevant to the original question which WIL,\ 
about the Longwood Hotel. 

Mr. 1[. Ahmed : With regard to Longwood Hotel, is thE' Honourable 
Member aware that beautiful chairs and sofas are remo .. cd from the 
drawing room and it is turned into a stable now f 

The Honourable Sir Bhupendra Bath l't'Iitra : The answer is in the 
negative. . 

Mr. Devaki Prasad Sinh&.: Are Govemment aware ..... . 

Mr. President: There is a limit to supplementary questions. I 
have ,illowed great latitude on this question, but we must now get on. 

QUARTERS AT LONGWOOD HOTEL, SIMLA. 

] 096. *Khan Bahadur Smar&! HU8IaiD Khan : Will the Government 
please also state why some quarters in the Longwood Hotel at Simla were 
not even offered to the Members of the Indian Legislature, while the 
Longwood Hotel was purchased for the very purpose of accommodating 
them t : 

_ The HOllourable Sir Bhupendra Bath lIIitr& : 'rhe IIDnourable m~ 
ber is referred to the reply given by tbe Honourable Mr. 1.. C. e tte ~e 
~o- uesti  No. 619'Oll the 8th-of lfaTQ 1'924. -



Mr. It. Ahmed : III answer to' my supplemeata-ry quelltions to the 
main question put by the Honourable Member of which my Honourhh!p 
friend already denied that he had' knowledge, I am sorry to state that he 
ignored oo i~ into his predecessor's answer, :May I asle whethet· ~e 

quarters upstairs in the old block are not meant for the Mfmbers of tbe 
Indian Legislature. Why are the tenants in thcm not removed and ~  

are they not given into the occupation of the Members of the Indian Legil'l' 
lature' Has my Honourable friend taken  any step in regard to that, 
Sir' 

The Honourable Sir Bhupendra Bath lfitra :  I mUAt say I do Mt 
quite catch the point of the Honourable Member's question. 

Mr. It. .Ahmed : Has the Honourable Member given effe('t to the 
question and the supplementary quextions put and the answer given ~ 

his predecessor f Has he con.'!idered it , 
The Honourable Sir Bhupendra Hath Mitra: If the onom ~ " 

Member will ask me specific questions, . I may be in a position to 'lm,wer 
them. 

Mr. E. Ahmed : Specific questions were asked and ans,vers given. 

Mr. President: Order, oraer. The Honourable Member cannot raise 
• debate on a question. 

Mr. It. Ahmed: This is not a debate, Sir. 

Mr. President: O·rder, order. 

Mr. It. Ahmed : Is it not a specific question' 

Mr. PreaideDt : Order, order. 

DUTIES 011' TIlE PQISI])ENT 011' THE FOREST RESEARCH INSTITUTr. AND or THE 
. . PRINCIPAL OF THE FOREST COLLEGE. 

1097. • Khan Bnbadur Sarfaraz Bussain Khan : Will the Government 
. be pleased to state· (a) whether the duties of the Pre1:lident of '.;htl o ~t 
·Rp.sp.arch Institute and the Principal of the Forest COI!P,,'!f' ~ cOm-
bined in one and the same officer! And, if so, what are tile duties rt'ii-
pectively , 

~ ) Haw many classes ,Ire there in the o e~t College. r·nd what is t.he 
present number of students prosecuting their "tudies in it T 
'(0) What are the prospects of the students that came out ,..:aceessfuJ 

from the College ! 

Mr. I. W. Bhore : (a) The reply is in the aftirmative. 
The duties as regards education are defined as follows in Rule 3 

of the Rules for the Provincial Forest Service and Ranger courses : 
" The President is charged with (1) general administration, including the regulll· 

tion of the eoUl8e of 8tqdy under the a.rrangemenlB prescribed by the Bom of Forestl", 
5ubject to the II8l1ction of the Government of India; (2) the lIupervision of the buil:}· 
inp, quarten .. gardella, (3) the ccmtrol of the aeeouJIta and the IlOIlduct at. corrc&' 
pondenee. ' , . 

The Pl'$Iident is also in general administrative charge of the Researeh 
Institute aJid controls the research work in much the same way as he 
controls the education. The duties in regard to &search have not been 
laid .down in detaH.. . 

. (b) There 'are two different standardS or ClOurses of education. TM 
meller, at the Research InstitlJte foJ' oBic'1'Iof. the Provincial For_ 

,- . .: ' .. 
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t!ervice and the l$wer at the College, ~ the executive or ranger claM. 
Each course extends over two e s~ so there are alwaY5 four clwlses 
present, 

• 
There are at present 60 students in the four classes. 

(c) The pay varies in different provinces but is entirely at the di;· 
eretion of Local Governments. As far as information is available it is 
usually: 

.i.<'or the Provincial Forest Ser-
vice. 

For the Rangers .. 

Rs. ·250-25-500 
525-25-750. 

Rs. 90 to Rs. 200. 

eftleiency bar 

121 per cent. of the posts in the Indian Forest Service are listed for 
oftlcers promoted from the Provincial Forest Sen'ice and Rangers are 
eligible for promotion to the Provincial Forest Service. 

HOLI's OF WORK AND HOLIDA.Y;' OF THE STU'}' OF THE ~ FACTORY AND' 

THE METAL AND STEEL FACTORY AT ISBAPOBE. 

1098. *Mr. T. O. 9081m1lli : (a) Are Government aware that, in eon-
travention of the Army Instructions and Permanent Standing Orders, the 
el.erical staff of· the Ride Factory and the Metal and Steel Factory at 
Ishapore were, for about a year, compelled to attend in spite of their 
protest at 7-45 instead of 10 A.M. ; and the chemists at 9 .UrI. instead of 
10 A.M.; and are Government aware that this order has placed the India 
8taff, who are not provided with quarters, in great difficulty , 

(b) Is it a fact that often on gazetted holidays the clerks are COIIl-
peIled to attend the Factories without getting leave in lieu of the holiday 
attendanee , 

(c) Why, nfter ces.qation of work for over aU:: months, was the Steel 
Furnace started on Good Friday 1924, depriving a number of the Indiaa 
.taff of the Easter holidays , 

(d) Is it a fact that a system of tin badges in the Metal and Steel 
Factory has been introduced in I"Ihapore in the case of the Indian mil' 
who have to produce them on leaving the Factory, but that the Europeq 
lltaif are exempted T .  . 

Mr. B. R. Pate : (a) The time at which the clerical staff of the 
Ordnance Factbries should attend is a matter which is le-ft to the discre-
tion of the Superintendents, who are at liberty to modify th(' hours laid 
down. in the Standing Orders of the factories concerned from time to 
time as occasion demands. Government are informed that the chanp 
in the time was necessary for the efficient working of the factoriee and that 
the change has enabled the clerks to get through their work comfortab17. 
and leave office punctually by 4-30 P.u. 

• With regard to the concluding pOrtion of this part of the qulltioa, 
I would point out, .that there are other classes of employes liviJlg, in 
many cases, long distances away from the factories, who are required to 
attend at 7-45 A.M. • . 

, (b) No .. 
(c) The Steel Furnace was started not on Good Pridu.y but OJI •• 

1.t April.1924. • .' , .. 
I. 

(d) GovernmeD1::are informed that aU peftIODt!I (uelpt tire ~ e 
• ~ is me  of tl;a." Lahoratol")" OSioe and pensionable clerks tt ~ ~ 

• 



the sections), ordinarily exempted from search, are given tin passes which .. 
they are required to present at the gate when passing out. No distinction, 
is' made between Indians. and Europeans. The rule was made becll1ule a 
cler,.lt was discovered removing Government property on hili way out of . 
the factory. 

COllPENSATION PAID TO THE Fum .. ms 01' INDIAN SOJ .. rHOS, SAILORS AND 
LABOURERS WHO DIED ON ACTIVE SERVICE DURING THE WAR. 

]099. *Mr. T. O. Goswami: (i) Will Government be pleased to state 
how many soldiers, sailors and labourers were recruited from each District 
(particularly in Bengal)  durin/l the War and the amount of compensation 
and pension paid to the families of those who died on active service' 
What steps are being taken to relieve the families now in distress f 

(ii) How much of the compensation was paid from the War Relief 
Fund and how much from the Exchequer f 

(iii) How do the seales of compensation given to Indian soldiers, 
aailorsand labourers compare with the seales of compensation given to 
British soldiers, sailors and labourers f 

111'. B. :8.. Pate: (i) and (ii). With regard to the number of 
soldiers and labourers recruited from the various districtR during war, 
I will furnish the Honourable Member separately with certain statements 
showing the number of combatants and non-combatants recruited from 
civil districts du in~ the period 1st August 1914 to the 31st March 1918. 
This is the only information available and I trust it will suffice for the 
Honourable Member's purpose. As regards" sailors," an endeavour is 
being made to obtain the particulars desired in regard to the men recruit· 
ed for the Royal Indian Marine during the war, and I will let the Honour-
able Member know the result in due course. 

With regard to the second part of (i), namely, the amount of emn· 
pensation and pension paid to the families of those who died on active 
service, a staten:tent showing the total amount of" family pensions llaid 
from the year 1914-15 to the end of February 1924 to the mm~ of 
all the Indian soldiers and followers who died on active service fluring 
the war, is laid on the table. Separate statistics are not availahle in 
respect of the pensions paid for Soldiers, sailors, and labour/)rs recruited 
from each district and of the compensation, as distinct from pensions, 
paid from the Exchequer and from the War Relief Fund. 

Aq regards the steps that are being taken to relieve the families in 
distress, I would refer the Honourable Member to the reply given on the 
3rd March last to starred question No. 579. If the Honourable Member 
·knows of any specific case in which a pension or gratuity is due and has 
not been granted, I should be glad if he would give me the particulars amI. 
I will then have the case investigated at once. 

. (iii) I a1!l. afraid ~ ~t o~in , amongst other things, to the widely 
d ~en~ conditIons of liVIng ~ England and in India, it i'l not possible 
to ~t n te an,-~ u  c0ll;lparlson between the rates o"f disability pension 
admIssIble to Bntish loldlers on the one hand and to Indian soldiers on 
~ qther. ' ... ' . 

I will however fumish the Honourable Member separately with • 
~eme t-1 ie  ~i  rive hiBl· soDleidea oft.hepGliticm. 
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8tatnlenf .ws'vrJ!te ~ o ~""  to. t e 1t ~i,~ o nd~n tolcUe"" 
.and fOUotoeJ'8 10110. died o.n acti1le ,ennce dtiringt1le JlJaT. 

Yean. Am.Qunt. 

19.14,15 

11l1.5,J.6 
191,6:17 
1917-18 
1918·19 
UU9-20 
1920·21 
1921-22 
1922-23 

1 2~ 2  (to the end of February 1924) 

Total 

:sa. . • 
18,491 
2,37,444 
,8,91;713. 
14;00,457 
.15,52,424 
21,99,227 
18,81,368 
21,86,059 
-34,40,290 

40,67,050 

1,79,70,583 

P.U OF THE LOWER GRADES OF CLERICAL ESTABLISHMENT OF THE ~  

ACCOUNTS DEPARTMENT. " 

1100. *1Ir. ObamaD Lal : (1) Will the Government be pleased. to 
state whether the introduction of the time scale in the Military Accounts 
Department has given a uniform result and has 'been instrumental in 
raisiftg the pay of the clerical establishment in the lower gradelS T  . 

(2) lB it .correct :that the pay of Jin accountant was raised. ~~~m 
RH. 100 to Rs. 500 per .meosem, i.e., 5 times his original pay! 

(3) Is .it.a ,;fact t1;1at owing to the tem o ~  entertaiJunents ~n the 
clecieal grade tb.e benefit o ~ e ted promotions did not re&eb the clerk!> 
of the lowergradci;' ? . 

(4) Is it.a faet,that a,.contingent of men ente t ~ed onabnormilly 
high rates of pay' during the War, who :were also ~ nted libe_ral in ~ment, 
i.e., 20 or 30 rupees,lift in the course of the short period of their temporary 
service together with the concession of counting of their service for in-
crements with effect from 1st April 1920, have now been absorbed on the 
rates of pay they were in receipt of as temporary clerks and have thus 
. ,been placed .. lJenlor to .. the already permanent clln-ks in respect of pay T 

(5) Is it a fact that the principle of " next below ruie" which has 
been sanctioned in the case of accountants is not applicable in the _ .of 
-elerks although both are liable for general service in and out of lIJ.dia! 

(6) Are the Government aware of the fact that as a result of the 
, di e~ti  t~nt  mentioned in the foregoing ue~ons a  _ cerwn 
number of. pef.m.a,nent -clerks in the lower ,grl!,!ies with about five years' 
service before 1st April 1920 (the date of introduction of the time seale) 
. have been restrroted .to the m.iniu:upn pay .of ,1!Jte ~ ~ent ,~m si e 
on first appointment' If so, have the Government taken any steps. to 
.·ameliorate their condition f 

The Honourable Sir Basil Blackett: (1) So far as.Governmentar8 
aware, these results have generally been achieved in. the o ~  gra,jp.s. 

(2) I would refer the Honourable Member to the ~~s e  which J 
gave to a similar question put by Rai Bahadllr :Lachm'i'Prasad Sinha 
on the 23rd July last. . , 

tn..' pap.s41' OtLegfllJative ;4aamiJ.bly 'Debael, VoL III . 
L74LA • 
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(8) On the . contrary, during the period of the late war promotion!! 
in the old clerical grades in the ) i it ~  ACMunts Department were 
unusually rapid. 
• (4) Men, who were entertaineo temporarily in the Military A.l·counts 
Denllrtment durin!! the period of thf' late war on i~ e  rate8 of pay for 
spl"cial reasons and who were borne on the list of that department between 
the 1st April and the 25th October 1920, have been confirmed on those 
rates of pay anrl hRve been allowed to count their temporary seryiec from 
the 1st April 1920 towards increment. The temporary clerb so con-
firmed have not been /!rarled as senior to clerks already holding ]wrma-
nent appointments in the departml'nt aItholl/!h the former haye, in ~ome 
eases, been in receipt of more ~  than the latter. 

(5) The princinle of the" next below rule ~  has been made applica-
ble to clerks as well as accountants, excludinf,C in both cases those who 
had received special promotions. 

(6) Possibly a few permanent clerks in 1 he lower gradt· wit h ahout 
five years' service before lst April 1920 haw been restricted to tlw mini-
mum pay of clerks in the time scale. hut thf'sf' clerks ent~  rt'ceived 
an immediate increase of pay in conSt'fjUl'nCl' of thl' I'aisinf,! of the minimum 
on 1st April 1920 and it must bl' )'emembered that their new pay wa." 
based on emoluments which included war allowances of a purel)' tempo-
rary character. The Government of India do not consider it necessary to 
reconsider the orders. • 

REPRESENTATION re THE PAY 0'-" CLERKS OF THE LOWER GRADES OF 'l'IIE 
MILITARY ACCOUNTS DEPARTMENT. 

1101. -Mr. Ohaman Lal: (a) Will the Government be pleased to 
state whether they have received any representation from the clerks of 
the lower grades of the Military Accounts Department adversely affected 
by the time scale and if so what action, if any, have the Government taken 
(or intend to take) to redress their ie ~n es T 

(b) Is it a fact that while admitting their grievances as legitimate 
. and reasonable these representations have been dismissed on the plea of 
financial stringency , 

The Honourable Sir Basil Blackett: (a.) and (b). Representations 
on the subject haw been recej"ed by the Government of India from time 
to time, but I am not aware to what particular representatioM mY'Honour-
able friend refel'H. Thf' petitions \\'t're ~ene)  rejected on the ground 
that the revised rates of ~  alrf'ady sanctioned were sufficient. 

ADDITIONAL EXPENDITURE INCURRED BY THE INTRODUCTION OF TRIo; TiME 
SCALE IN THE MILITARY ACCOUNTS DEPARTMENT. 

1102. ·Mr. Ohaman La.l : Will the Government of India be pleased tb 
state the additional expenditure incurred by the introduction of the time 
scale in the Military Accounts Department· separately under the fol1ow-
ingheads: c. 

Deputy Examiners. 

Accountanbt· 

PermaneNt Clerical Establishment. 

Newly absorbed men in oonneetioll with Oott aceouuting schemes 
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!'he -Honoura.ble lir Basil Blackett: The o~im te extra ex-
penditure is as foUoWII :-

Deputy ExamineJ'!'l 
Subordinate Account. Service (Account-
ants) 
Clerical Service 

RII. 
:1;;,500 per annum. 

3,86,000 " 
5,10,000 " " 

" 

• 
. < 

As e~ d  men absorbed in connection with cost accounting schemes, 
statistics are not readily available and it would take undue time lind 
labour to collect them. 

PERCENTAGE OF VOTES POLLED AT THE GENERAL ELECTIONS FOR THE LEGIS-
LATIVE ASSEMBI.y IN 1920 AND 1923, RESPECTIVELY. 

1103. *111'. Gaya Prasad Singh : Will the Government be pleased to 
give a statement showing, Province by Province, the percentage of electors 
who voted at elections for the Legislative Assembly in the general eleo-
tions of 1923 and 1920 ? 

The Honourable Sir Alexander Muddiman :  I lay on the table a 
statement giving the information asked for. and, as the matter may be of 
general interest, I have also included in the statement similar information 
regarding the provincial Lef1;iHlativ(' Councils. For more detailed informa-
tioll e~din  the first general election the Honourable Member is referred 
to the return presented to Parliament (Command Paper 1261), a copy 
of which is in the Library of this House. 

PtIf"celdage of elector. who tloted in cOfde.ted comtituencie. of the LegUlati1le 
Council and the Le!liBlati1le ..f88efll.bly during the general electioM of 1geO 
(I'ld 19l3. 

I 
GUBJI..lL ELBcnoB. 1923. GUI!B.lL ELBCTIOll'. 1920. 

Province. 
Legislative  Legislative Legislative Legialativtl 
Council. A_bly. Council. A.embly. 

! 
---
lIfadras .. .. 25 36.3 i 40.9 

Bombay .. 34.9 48.1 38.4 

Bengal .. .. " 
33.4 SO i 41 

I I 
I 33 42.2 

I 
United PMvinceil .. 44.3 

I 

P)mjab .. .. 112.2 411.3 I 60.3 

Bihar and Orisa& .. 311.7 25 52.3 

I 
44.1 

I 
I 

57.7 Central Provincea .. I 22.0 44.1 

Asaam 24.2 42.1 • 44 .. .. 
Burma •. .. .. • 

.. 23.3 

..I • 
Delhi .. .. .. .. 30 

.. I • 
AjllHlr.Merwara .. .. .. 74.11 

• 

• 
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Mr. It. Ahmed: Are the Gove1nment aftre thtt the ewal'lljist 
volunteers misled voters, so that particular candidates, who were not can-
didates of theirs, were not voted for by the general public T 

t The Honourable Sir Alexander :Muddiman :  I suggest that thequel. 
tion might be addressed in another direction. 

ABoLITION OF BOARDS OF REVENUE. 

1104. "*:Mr. Gaya Prasad Singh: Has the Board of Revenue been 
abolished, or is it going to be abolished in any of the Provinces' And 
if' so, in what Province or Provinces, and when T 

Mr. I. W. Bhore : The Government of India haV'e n'o informlitiO'ri: .ri 
to tM future intentions of Local Governments. No Board' of Revemre halt 
yet been abolished. 

Mr. It, AIlDled: Is it not a fact that in Bengal the Counmttee, t ~ 
was formed for the pv,rpose, reported that the office of the Board of RP.veIJUe 
slr6ttld be d'Oi'le away with' T 

Mr. I. W. o~ :  I ~ no information and must have notice' ot' 
tliat question, Sir. 

Vl7.RCBOWDING AND UNPUNCTUALITY OF TRAINS ON THE HOWBAl'I-MACHAD.\ 

SECTION OF THE BENGAL NAGPUR RAILWAY. 

noo. *Mr. Gaya Prasad Singh: (a) Has the attention of the Goverli-
ment beeIi drawn to a signed letter, headed " Railway grievallceS'," pub-
lished in the "Bengalee" newspaper, dated the 30th March 1924; in 
whi;ch i !>pecifi.-r ~m ints  have ee~ m ~e e ~ di  Jhe. se io~ , ) "e~
crowding and unpunctuality of trams on the Howran-MacIuida section or 
the Bengal Nagpur Railway T 

(b) Are the statements therein substantially correct; If so, what 
steps have the GoverIiment taken, or prop'oBe to take, to remedy this 
state of affairs T 

E. C. D. :M. Hindley: The Honourable Member is referred to the 
answer I have just given to Khan Bahadur Sarfaraz Hussain Khan on the 
laDle subject. 

COMPLAINTS AGAINST THE HOWBAH RAILWAY STAFF. 

1106. -:Mr. Gay. Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to a signed letter, published in the " Bengalee " nelri-
paper dated the 5th April, 1924, and headed" Complaint against tha 
Howrah railway staff " y 

(b) Are the statements made therein substantially correct Y ADd 
what steps have been taken to bring the erring lady booking clerks concern-
ed to. book ; and to prevent a recurrenee of such incidents f ' 

Mr. C. D .•. Hindley: (a) Yes. 

(b) Goverpment understand that the Railway Administration has in-
vestigated the matter and punished the hooking clerks concerned. 

Mr. Gaya Pr&l&fl Singh: Sir, may I know what punishment has 
been inflicted on the 'booking clerkR concerned , 

Mr. C. D. II. -Hindley: I must have notice of that question. I am 
afraid I cannot say offhand. 



IN8mTlCmN'rL'Y sclU!'.BM'l!D ~~ Art STATtONS ON 'l'HB-EAST INDlA1'f 
AND BENGAL AND NORTH-WESTERN RAn.WAY8. 

1107. *1Ir. Gay&. Praaad. SiDgh: (a) Is it a fact that on the Eat 
Indian Railway, and the Bengal and North-Western Railway stations, the 
latrines provided for third-class p8llBeBge1'8 are 110 constructed as to be 
quite exposed, and that there is absolutely no privacy secured to anyone 
who uses such a latrine , 

(b) What steps are beiDg taken to remedy this state of aifaii'S , 

Mr. O. D. M. Hindley: No. The old type of latrine!! on the :mast 
Indian and the Bengal and North-Western Railway stations are provided 
with screens, although individual compartmeBts have' no doors or shutters. 
However in the latest type that has been adopted a door is provided for 
each compartment. 

Mr. Gaya Piuad Singh: The Government have entirely misunder-
stood my question. I wanted information about the latrines at railway 
stations and not in trains. 

Mr. O. D. II. Jl:iBd:1ey: J was also speaking about the latrines at 
railway stations and not the latrines in trains. 

REFUSAL OF PASSPORTS TO MEMBERS OF THE KHILAFAT DELEGATION 'ro 
CERTAIN MOSLEM COUNTRIES • 

• 
} 108. *Mr. Gaya Prasad Singh : Will the Government kindly state the 
names of the members of the Khilafat DelegatioR, on whose behalf passports 
were applied for to visit certain Moslem countries, and those to whom pass-
ports have been refused, together with the grounds of refusal , 

The Honourable Sir AleJtander IIlIddiJDan :  A copy of the corres-
pondence, which has taken place between Mr. Shankat Ali and the Gov-
el'nment of India, is laid on the table. The Government of India have 
received no reply to their last letter and have accordingly taken no further 
steps in the matt.er. 

Copy 0/ a letter from Shauat .A.li, uid~t, CeMral KAila/at Committee, 11,1114, to 
the Home 8ecrt.tary to tht. G01Je,.,ullent 0/ India. De11li, dated Mooral, JafltltJf'1! 
5th, 1914. 

In reply to your letter I beg to inform that following are the namee of different 
deputations propoaed to be sent to different Ialamir Countries : 

1. Syria, Palestine ud Turkey. • 
2. Arabia. 
3. Mesopotamia and Persia. 

We intend to .tart aa aoon u we reeem our paiIIporl:ll. The route of the journ ..... 
would be 1'ia Port Said to COnatantinople; Angora, Syria and Palestine. . 

In the case of the Hedjas deputation they would take the route of Jeddah. 'l'hl! 
~8 ot ui  deputation would take the ordinary route from Balta to Balrhdad. 
The Deputation No. ] would eonim of the followini : 

1. Hakim Ajmal Xliaa. Saheb. 
2. Moulana Abul XaJam ABad. 
3. Moulana Mohammad Ali. 
4. Dr. M. A. Anaari. 
5. Mril. Sarojini Naidu. • 
6. Pandit Motilal Nehru or Pandit Jawahl'rlal Nehru' 
7. Haji Abdulla Haroon. . 
8. Dr. Syed Mahmood. • 
9. :an. Bhualb Kurt*hi (8eiritary) ail. i ..... ta. 
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The Deputation No. 11 to Hedjaz win eonaiBt of the foilowiB.r : 
1. Hakim Ajmal Khan. 
!. Moulana Shoukat Ali or Seth Yakub Huan . 

. , S. Moulana Syed Suliman Nadvi. 
4. Mr. AlIhfak Ali (Seeretary) and servants. 

The Deputation No.3 to Mesopotamia and Peraia will e0118i.t of thf! followini : 

1. Moulana Abdul Majid. 
2. Dr. Saifudin Kichlew. 
3. Moulana Hussain Ahmed. 
4. Syed (of Behar) Kurahid Haanain (SN'retuy) •• d .r .... nt ... 

An early reply will obliie. 

fiopy of a letter from the Deputy Secretary to the GlWernmetlt of 171dia, Home Depart· 
_t, to JlaulaM Shaulwt Ali, Prellident, Cetltral Khilafat Committee, Bombay, 
No. D.·83, dated the 5th February 1924. 

In reply to vonr letter dated the 5th January 1924, applying for the issue of 
passports to enable certain delegations to visit Conatantinople, Angora, Palestine, 
Iraq and other Arab States I am directed to say that previons c0118ultation with the 
C'70vernments of the various' countries to b!> visited is for obvious reasons indispensable 
as it is neceasary to ascertain whether they wonld be prepared to receive the delegations, 
and grant them the requisite facilities. Sj&lps. to elicit their views have been taken. 

I am tb add that the Government onndia could not, in any case, agree to grant 
Pru;Sk,orts to persons who have been convicted and sentenced to imprisonment for oifenrl's 
against the State or for inciting o e ~ent servants to disaffection. 
2. You will be addressed further on the subject when a reply to the communication 

referred to above is reeeived. • 

COpy of a m~mo ndum from Sh;'ukat Ali, Servant of Ka'aba, Prellident of the Cent-ral 
Khilafat Committee, to the Secretary to the Government of India, Home Depart· 
'Yllent, dated Aligarh, the 14th February, 1914. 

The undersigned is in receipt of the letter of the Deputy Secretary, No. D.-S3, 
dated 5th Febrnary 1924, "ith regard to the issue of paasports to enable Khilafat 
Delegations to visit certain Muslim States. 

2. With reference to the first part of paragraph 1 of that lett!>r the undersigned 
regrets that he is unable to appr!>eiat!> thl' reaSOR assigned for a previous consultation 
witll the Governments of the variou8 ('ountries to bt> visited, and no other reason i~ 
•• obvious' '. The Central Khilafat Committee has no reason to doubt that the Govern· 
ments concerned would be prepared to ree.eive the delegations unless, of course, an}' 
outside in:fl.uence is brought to bear upon some of them and a prejudice against these 
delcgations is thereby soughliooto be e ~d  

3. As a matter of fact, however, the TurkiBh Government has already telegraphed 
that the Khilafat delegation would be most welcome; and" Al-qibla," the official 
organ of the Hejaz Government, has also published that the Sharif Baheb of Mecea is 
eqilally prepared to \velcome such a delegation. Other indieations alllO exist whiCh 
le:.'·e the Central Khilafat Committee in no doubt about the matter. 

4. Even if the Central· Khilafat Committee had any doubt about the reception of 
these delegations, it would be far from clear why the Govemment of India shoull} 
want to elicit the views of the Govemments in question with regard to a matter 
"ith which only Mn8ll8lmans ale concemed. It is a religious obligation imposed on 
every Muslim to exert himself and make peace whenever some Muslims have fallen 
out amongst themselves; and the situation in Muslim countries which the Khilafat 
Delegations under reference would seek to improve has recently been aggravated, as 
newspapers indicate, by a sanguinary confiict in which one of the sons of the Sharif 
~ ~e  of ~e e  is ~~ted .to ~ been. severely wounded by the forces of the Amir of 
NUJd. It 18 surpll1lng mdeed that It should occur to any non-Muslim that such 
peaceful efforts as the delegations are intended to make wonld be unwelcome to 
those who ~ e the same ~ i ion and are bou.nd to recognise the imperative character 
of a Muslim'l duty to Dl1\.ote peace between bis brethren. 

5. It has repeatedly been declared by the Government of India that it does net 
tieaire to interfere in the religious concerna of the Mussalmanl. The undel"lligned hal 
uo do~ t t~t the/Muasalmans o! n~ would look upon the intervention of Govern· 
ment In thil matter as an undesIrable mterference iJl a punlT rslipoll8 matter which 
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id a domestic concern of the MUI8&Im8.11.11 thel!l8elves, and that they would certainly 
regard suc.h interference as contrary to the repeated deelarations of Government. 

6. The latter part of paragraph 1 of the letter under reference appears e ~n 

more strange inasmuch as Government is not. inclined to tole.rate ~ e se~e ~ t!ili' 
I'ountry of people whose presenee here it ob.VIou.,ly tolerates ID spIte of theIr conVIctIon 
anti imprisonment for alleged offences agaInst Itself. 

7. As things stand at esen~, it i., enti ~  in the. hands ~  ,Go.vernment t~ ,Prevent 
any Muslim who wanta to do hIS ObVIOUS duty by hiS co·rehgtomstJl from gomg out 
of this country to do it. The attitudl' of Government ill recent years had forced upon 
prominent Indian Mussalmans an attitudE' towards it which has culminated in the 
case of most of them in conviction and imprisonment for the offence which Government 
hb.6 seen fit to select and specify in the letter under reference. But these alleged. 
offences concern only the Government of this country, and, even if they are not wholly 
irrelevant in the dealings of Indian Mussalmall8 with their brethren outside India, 
they do not certainly bring any d.iacredit in the estimatiop of the Muslim world upon 
those who have been made to su.tfer imprisonment by the Government of India in eon-
sequence of them. 

8. Moreover, it is universally understood that the objet·t of issuing passports 
by Ii State is to enable those who apply for them to seek the protection of the 
rer-resentatives of that State in the countries to bto visited in c:ase of neeeuity. The 
K.'lilafat Delegations would not need, and do not desire such protection, and paIIIIportB 
h:lve been applied for only because under existing rult'll no Indian can leave the 
~ o es of India without them. To refuse to issue passports in such a case seems to be 
a clear abuse of a system desiguE'd in thl' interests of those who apply for passports. 

9. In conclusion, the lIDdersigned trusts that the passports applied for will be 
illsued without further delay. Several months have already elapsed, and any further 
delay would aggravate the situation which the dE'legations hope to improve on their 
arrinl in the COllDtries concerned. 

1(9. Kindly communicate your reply to the undersigned a8 usual to his 'Bombay 
addretlll. 

CIIPY of a letter from the Secretary to the Govenlme"t of I lidia, HOllw DepaliflleHf, 
to Shau7cat .A.li, ElJq., Prelrident, Celltral Khilafat COI"IIlittec, Bombay, No. D.-929, 
dated 15th March, 1934. 

I am directed to say that a reply to your letter dated the 14th February wall 
postponed pending. receipt of a communication from His Majesty's Govermnent' ,!,hicb 
h/18 now been receIved. 

2. The Government of India are unable to rt'eonsidl'r thl' decision conveyed in 
tbe Home Department letter No. 83, dated the 5th e u ~  1924, that pereens 
I:ollvieted and sentenced to imprisonment for offences against the State or for inciting 
Government servants to disaffection cannot be granted passports. Thev are also not 
prepared., in ,?ew of the o ee~ ,of the delegations, to grant passpOrts exeept to 
persons prof8lllllllg the Moslem. religion. I am to request that the Government of India 
may now be informed of the names of the members of each .ielegation as finally 
proposed in conformity with the above conclnsions. • 

3. The programme of each delegation must be clearly'defined and detaikd and 
each member must be prepared to give an lIDdertaking that his visit has no relation 
to the ~ itie  affairs of the State or States he proposes to visit and that he will 
!t.gard himself as bollDd not to end~ ou  in ~  way to promote any political ehanges 
IU any of them or to take part In any polItical mo\-ement. I am to add that the 
above information and lIDdertaltings arE' neeessar... in order to ascertain that the 
Governments of the States concerned ILre willing to admit a delegation of Indian 
lloslems; that they have no objeetion to its personnel IUld approve of its programme. 

4. :rhe .Government of India 'Would also be glad to know the order in which th. 
delegations 1II.tend to proceed and the proposed dates of their departure . 

• 
Cop" of jJ ~ette  fra. Bhatdat .A.li, Servant of Ka'aba, PrelJident of the Cmtrall!7ailaftJt 
Co.mlttee, to the B/leretory to the Gooentmellt of India, Home Department date!l 
DlIlh" the 'rtl .A.pril, 19.4. :' 
~e unde si ne~ is in receipt Of. your letter No. D.-929, dated Delhi, 14th Karch 

1924, 111. reply to h18 letter dated Aligarh, 14th February 1924 ~ din  the issue of 
pa86ports to certain Khilafat Delegations intending to visit Tu;key, Persia and certain 
A rab States. In view of the fact that no reascml had been auip.;H in that letter 
• • 
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for the ~t iCtio  imposed on the i'asue 9f pa88port8 to those delegations, the under· 
signed was eOlUltrained to take. into c.onllidi!Tation the answel'll given by the HODle 
"!-l ... mberto certain questions asked in the Legislative A_mbly on the subject on the 
2ill:h March, and his apeeeh on the same date on thl' motion for adjournment ofthJ 
House. As your letter was received by the undel'lligned only nbout a week ago, an·.! 
"roofs of the proceedings of the Legislative AllBembly of the 25th March were not 
made available until late on the 29th Mareh, the underBigned's reply could not be 
sent earlier. 

2. 'Before proceeding to deal with the main question of the refusal of 8s o t~ 

ttl perso.ns eonvicled for certain alleged offences, the undersigned would like to get .out 
of the way. the om ~ti e  ~o  question of. thl' refusal of P88l!ports to peraons 
-I1ot profCllllmg the Mushm religton. The delegatIon to ·Turkl'y was mtended, among 
~t  thinp, to present congratulatory addressl'l! to the Khilafa and to Ghazi Mustafa 
Kamal Pasha, and suitable presents to them and to General lamat Pasha on behalf 
-of the Indian Khilafat erganisation, in connecUon 1\ith the splendid vietories of t ~ 
Turkish nation on the battle·field and in the Peaea Conferen('e of Lausanne. And sinell 
tho Khilafat organisation was not confined to those alone who professed the Muslim 
~ ion, ut included many non·Muslimll aJao, some of whom were oBiee-bearers of 
local Khilafat Committees, and were repreeented even on the Working Committee of 
the. eeatral body, and many of whom had nft'ered impri80JUuent in the Khilafat caUlK', 
it was only right and proper that lIueh distinguished and eminent compatriots of t ~ 

Indian MUlI&lmans as Mrs. Sarojini Naillu and' Pandit MOOlal Nehru or his son Pau,Ht 
Jawahirlal should be selected to represent the Don-Muslims on the delegation intending 
to ·riaitTurkey . 
. It may be added that if Mahatma Gandhi bad been e e~ when the delegationN 

.. were &elected at Coeanada by the Khilafat OonfereDce, there is no d9ubt that he, too, 
'Would . have been included as a member of this elelegation, and in all o i it~  

requested to lead it. 
It may also be added that wilen the pel'llonnel of· the -delegatiolls wal seleetl'd 

aad communicated to you on the 5th of January 1924, the Turkish National Allllembly 
:at Angora had not taken the momentous etep it bas since taken with referenee to the 
6 ~ ed abolition of the Khilafat, and the offer of congratUlations referred to .abovt' 
had not all81lmed the comparative unimportance which it has since done. 
In any ease, the undersigned cannot admit on behalf of the . Khilafat organisation 

that the presenee of his non·Muslim compatriots ill the proposed delegation could bl' 
of no use in removing the m.Unmdersta .. diags that ·had arisen among tbe varioul 
t~tion  of the MU8II&lmana to which ·brief· refe_ce·was made ill the very first com· 
Juunication addressed to you by the undersigned on the 25th  November 1923. On the 
eoutrary, such non-Muslim India .. as had been seleeted eould well ronvey by their 
"ery presence an 81111lIranee to Ma8ll&lmanII ab_d that the _tire Indian nation 
sympathised with sister Oriental ,nations in their deei.re· for airee and unrestrietecl 
dE'· .. clopment and looked forward to a DeW era of uion and prGgress for MaliD! 
IIl,tions UDder the guidance of the Khilafat. 
Finally, the undersigned is _trained to ,say that it was exclusively for the 

organisers ot the Khilafat to say whether non· Muslims sh"uld or should not be ineluded 
on such a delegation, and it is entirely uniateUigible why'·Government should have 
tak"n upon itself to decide sueh a qIl_on. 
3. As regards the prineipallPOlUld of· ezeluion, JU1.1Il"ly, eouyietjoD. a.nd iDJlltilion' 

mE>llt for the alleged offenees of inciting G9vernment· aervants to· dideetlon itndfor 
alleRed offenees against the State, the undenigned bas :DOted that a: Member of -.the 

~is ti e Assembly pertinently asked the' Home 'Member whether there were. any 
seITants of the Government of India in the countries intended to be viSIted with wllose 
Io)alty it was apprehended that members of delegations thus convicted and im i ~  

woold tamper. To this the Home Member replied ·that "that was not the objeet of 
t~e in ~i i~ ~ t the Government of India d~ made," and that "the primary object 
or the mquInes that the Government of IDdIa·. made . was to enable Govemment to 
aseertain whether the personnel of the delegations and their programme would bt' 

e~e t e to c;ountriea which they intended to visit," ulld, further that this actil'n 
was " in accordance with orelinary di ~tie procedure." ' 
With regard to this reply of the B8IIIO'Member, it ill not,.elear to the undersigned 

,~ t possible e ~ ne  there can be in conviction aDd impriBonlMllt ··for·an' alleged 
o ,~ e under ee~on 005 or124-A., ~di n PelUlJ C de,~in,eonneotion, it  the accept. 
alllhty or otherwlB.@ of the e so e ~~ ~o mme  of the deleptiona eonaerned. : If. 
. ~  HO?De .Member .had ~tedt t .. t~ ~o~d of n ~n io 1 d been',deewed upon 
111 the mtelelltB of the IndIan or. of the BrW8h Qovenu.ellt it eouid kave been nuder. 
stood ; . but to" him to imply, 811 h. obvioua1y dos. in hiI auwer to Mauivi MolumunaL 



• 
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• • 
Yakub '. supplementary question, that the o~ nment of India). action was purely 
disinterested and taken solely in the interests of the Governments of the countries to btl 
villited, is on the very face of it incredible; and this is confirmed by his admiaaion 
that Government had •• laid down these conditions before they approached these 
conn tries. ' , • 
If Government still persists in asking people to believe that such action was taken 

in the interests of the Governments of the countries to be visited, the undersigned hopes 
thnt it would ask the latter whether they ohject to the inclusion in the proposed 
delegations of men whose offence was that they considered it unlawful under the Sharint 
for any MU88alman to shed the blood of a brother Muslim without just cause, and 
who were as ardent advocates of the retention of adequate temporal power for the 
defence of Islam and Muslims as they were of freedom for their own country. In 
the absence of a definite refulllli by a Muslim State to receive the delegations some 
members of which had cheerfully suffered imprisonment for their love of Islam and 
of their own country Indians are not likely to accept the Home Member'l contention. 
Nor are they likely to accept the other contention ,that such action as the Government 
of India has taken is •• in accordance with ordinary diplomatic procedure." . 

4. The object of lending the various Khilafat delegations was brie1ly stated in 
the letter of the undersigned dated 25th November 1923, to be "to adjust the 
religious relations of all MualimIl and remove all existing miaunderBtandinp." In a 
sublequent letter, dated Aligarh, 14th February 1924, it was pointed out that "it 
is a religious obligation imposed on every Muslim to exert himself and make peaee 
whenever Bome Muslims have fallen out amonpt themselves," and that "the aituatio. 
in Muslim countries whieh the Khilafat delegations under reference would seek to 
improve had recently been aggravated, as newspapers indicated, by a sanguinary 
eonllict·in which one of the Bons of the Sharif Sahib of Mecca was stated to have 
bel'n severely wounded by the forces of the Amir of Nejd." The Khilafat organisa-
tion of whieh the undersigned is the President, would like to know what poaaible 
relevance conviction and imprisonment for alleged offences under sections 505 or 124-A, 
Indian epenal Code, can possibly have in connection with a Muslim's duty to reatorG 
peace among his brethren outside India and to adjust the relations of all Muslims 
bOlmd together in the common bond of a world-wide brotherhood whieh the fundamental 
Islamic institution of Khilafat was designed to maintain and conserve_ 

5. In the course of his speech in the debate on the motion for adjournment the 
Home Member said : 

.. AU we have done i. to la,. down certain principlea under whi"., we would ..... .,t paapona 
to deleptions proposing to viait certain countriea .......... As Sir aenr:y Stan:yon correctlJ 
pointed out, our passport law refers to penona cominc into India. 11 we grant pa.porSB te 
lII'raona leaving India, it is because they need them to gain entry into certain other State. which 
require pa88ports; we do not grant them under our own passport law, but to meet the require-
mel.t of the law. of other c.ountrie •......•... It i. because the State ia reaponllible for ~  

conduct of ita subjects to whom it gives paasports to viait other countriel, ......... _ that it 
t'"ercises a discretiou in ·granting passport. to those that leave ite shores." 

Had this been the motive actuating the Government it would have BOught to 
exclude from the proposed delegations persODS who had been guilty of offences involvinc 
moral turpitude, of whieh there is no laek in its Penal Code. But not OD.e of tho., 
Offo'IlCes has been llpecified, and ill the course of the debate Pandit Madan Mohar. 
~ i  pointedly drew attention to this aspeet of the matter. It would, therefore, 
IK-em that while Government has not thought it fit to lay down the prineiple that to 
persons guilty of offenees involving moral turpitude it would not issue passports, &s 
it eould not be responsible for the conduct of sueh of its subjects, it thought it 
I!eI!P8s&ry to lay down the principle that paIIIIports would IWt be issued to persons 
conrieted and imprisoned for alleged offences which, while involving no moral turpitude, 
cllncern ouly the Government of this country, and which, as the undersigned stated in 
his letter of 14th February last, •• even if they were no~ wholly irrelevant in the 
dealings of Indian Mus8&lmans with their brethren outside, did not certainly bring 
lliS,'ledit in the estimation of the Muslim world upon those who had been made to 
suffer imprisonment by the Govt'rIImellt of India in conse"uence of them." 

6. It· is indeed surprising that the Home Member should go lIut of his wav to 
Rs(:ribe the r!lsentment even of Mpmbers of the Legislative Assembly caused by Govurn-
ment'l refusal of PB88ports to •• personal attachment to particular persODS of the 
dch'gations against whom Government's orders would operat&." It would have been 
truer indeed to ascribe these orders theMBelves to official iI-will towards particular 
persons whom the offences specified were deliberately selected to exclude. 
'. 7. U the lists of the delegationll forwarded in the unde&igned'i .letter dated 
lladras, 5th Juuary 1924, are U8JI'I.ined, it w.ould be seen that in the deleeationl 
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·.' IIIlefted ,for ~i  to Turkey, Syria and Palestine, .ellM penoJII oU,t of "e" would 
be eulllded under the eDating orders, three on the ground of not profeB8lng the ,M_lim 
JI8liPoa, and four others GJl the ground of having been convicted and imprilloned lUlde.-
IftJIStiOn 505 or 124-A India:n Penal Code. Similarly, in the delegation selected for 
ed~ two persons ~ut of jive would be excluded on the latter ground; and itt the 
dewgatioDB for Mesopotamia and Persia three out of four would be excluded on till' 
l8lue ground. Thus out of a total of 1Iinetee11 persons for whom patIIIports were 
applied for, no less'than twelve or o~t two-thirds will have to be exclud6l1 on the 
two grounds specified, and as many as lI,ne or about half of t~~e for wh.om ~ o s 
ha¥e been applied for will be excluded on the ground of conVlction and lmprlSOnment 
~ the oifences alleged_ 
It is indeed significant that instead of those 1Iine the Home Member should havt\ 

nf6l'ed to only ttrlO or three as reported by the ABBociated Press, and three or four 
as atated. in the proe8eilings of the debate oilieially publiBhed. No doubt Govemment 
lwdoaly ttrlO M t/tree per.OM in view and not any principlea at all, and this is eonfinned 
b,. the Hililne Member's referring to these two or three by "ame, even thOllgh Diwan 
Chaman Lal had already specified in the question he had put to the Home Member the 
na'DeS of l1G less than ,,",e MUBBaimans to whom passports had, aeeGrdiDg to bill 
llifurmation, 'been refuBed. 

;g. III the 00II.r8e of his apeeeh the Home Member had asked: "DOBB the united 
li:ulllim woI4d: of IBdia subaeribe to the belief that the only solution of thediftlenlties 
of the KIIilaf .. t can be feund in the presence of Mr. Mohammed Ali and his brother' ", 
.ltd 1Irhen !lome Members were heard to answer this question in the aftlrmative, hp. 
bd added: "Well, far my part I say I require some further evidence of that. [ 
ahotUd ectlllpletely be astonished if that doctrine was subscribed to by all Members of 
lillia Atl8eimbly_" 

Obviously it is diffieult for the undersigned to deal with a matter 110 personal t~ 

this; but it is hardly necessary to do so, in view of several speeches of Hindu as 
well as Muslim Members of the Assembly dealing with the eharacter and poBttion of 
the persous to whom passports are refused, and the ultimate aeceptance of the motioll 
fOT adjour'nment by the A.sselnbly with hardly a dissentient and without a division. 

'9. The question, however, is not purely personal; and, as the chief exeeutive 
officer of the Khilafat Organisation, which, after the Indian National Congress, is 
'pet'bapI 'the most representative publie body in India, the undersigned is ('onstraiueli 
to declare that it is not for any member of an alien Government professing neut it~  

in IftIItters of religion to presume to say who should and who should not represent a 
n-ligiou eommunity in dealing with questions connected with its faith. This tile 
Govel1Ullel1t, baa, however, presumed to do, not only through the mouth of its HOIII!" 
ME'>Ilbel',but also, and still more unequivocally, by means of the aetion it is taking in 
p.seilldiDg some of the mOlt prominent and trusted representatives of the Muslim 
iIUlU.mnnity Imd organisers of the Khilafat movement in India under the cloak 
ef aeting on certain principles and in the interests of Muslim States themsel\"es. All 
the undersigned has porated out in his letter of 14th February: "as things stand 
at Pl'Cllel1t, it is entirely in the hands of Government to prevent any Muslim who wants 
.to do his obvious 4uty by hiB co-religionists from going out of this country to '40 it. 
,":l'lte -attitude of GoVernment in recent years had foreed upon prominent 11ldi8'11 
MussalinaJl8 an attitude towards it which has culminated in the case of most of them 
in, conviction and imprisonment for the offences which Government has seen fit ttl 
'select." In fact, the deelaration for which four out of the nine MussalmaD8 who 
are now refused passports were prosecuted at Karachi and then convicted and imprillonell 
was &ubsequently made by a large number of other Muslims and non-Malims; nnd 
if ~1 ieient evidence was i ~ e to convict the em~n  five under seetion 124-,\, 
IIIcltan Penal Code, u much eVidence, and of equal worth, can easily be procured to 
ei) i i~ every I!rominent worker in the Khilafat movement or in the Indian NatioDl\l 
Congress_, It 18,. t~ e o e,  merely a. m t~  of the Government'1I will and pleasure 
whether any Indian 11 conVicted and lmprtSoned for the offences specified a11d thereby 
f':'.r'lluded from participation in the work of these delegations, so that Government c(m 
by - ~ueeei sion o~ exclusions ultimately select as "suitable" delegates and repre-
oteutatlves of IIIdlan Mussalmans sueh men only as would echo its own sentiments 
*bile atill prufa!lsing not to interfere in the domestic concern of the Mussalmaos' 
aJld 'to seton eertain principles, and in the interests onlv of the Muslim States to ..; 
&ited. J 

. , ~  If in the light ~ ~ ~t is incredible that Government i. acting only in thd 
t~ of such States! It 11 still more incredible that it is acting in the interests of 

,tile ~e , men to ~ Q n ,It , ~ ~ used passports. The Home Member had in the 60un;o 
,eI. Ida .-.h aId that It 18 beeall88 the State is reapouible for their satety til 
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tite&(' C ~ t i~ that it eserciaes a discretion in grantiDg ~ o t  to ~  that __ 
its shores." .Indeed, it has been even whispered that It 'iii bMa_ triblllUlla Dave 
I!lready been formed in Angora to deal summarily and ruthle.ly with thOle ~ 
}.l.lsllalmanll whom he mentioned by name in the Allllembly debate that he u nn1rilJDag 
to give them passports. Thill the undersigned has no hesitation in eharackRsing'u, 'R 
grosll and blUlelesa libel on his Turkish brethren. 

The TtlD.1 realOn for the refusal of passports is, o e ~ clear enougb fro.-. tIu! 
,peeeh of the Home Member himself. He said : "They are ~ the St.,te w 
:(feept responsibility for them and to spread the shadow of ita protection over ~  

You do not acknowledgl' the authority of the State; what right have ~ou  to.F to 
the State and ask that it shall protect you when you go abroad' " ThIS IS WIthont 
~ ou t the real reason why Government is penalising still further those whom it had 
II I ready su1lieiently persecuted. But here, too, Government baa not stated the fsets 
correctly. It is indeed surprising that the Home Member should have entertaiD,ed an7 
idea that those who had applied for passports would ar,cept, much leBII ask th" P!'ellent 
Uo"emment to spread, "the shadow of its protection" over them. EvetyOD,e of 
thf'm is a staunch Non·co-operator who ,,!,ould not daim or even accept, i~ otee~n 

in thiil country itself. The undersigned had not left this to be understood as a mere 
i1111.lication of the Non-co-operation of those for whom passports were required. r't 
w:u· distinctly stated in paragraph 8 of his letter dated 14th February Iaat ~ Ie it 
is universally understood that the object of issuing passports by a State is to e~~ 
those who apply for them to seek the protection of *he representatives of tlaat ~t ~ 
in the countries to be visited in ease of neeeaaity," and he had been careful to ~ 
that •• the Khilafat delegations would not need and do not desi.re such otee~  

lind passports have been applied for only beeaul!e under existing rules DO ~ ClUJ 
leal"e the shores of India without them. " As the undersigned had stated in that letter, 
to refuse to uaue passports in such a case seems to be a clear abuse of a B;y!Item 
dllRign"l in the interests of those who apply for p8B8pOrts. . 

11. In the course of the debate several Members were carefuJ to point o~ 
tilBt the applicants for passports in this ease "do not ask for credenti&Ja frOm 
the Government of India ", and that" it is merely becaulle you are putting,restric-
tions upon their movements that these passports are r.equired. If tile GOYMnmlllli 
(.f India have no objection to these delegations proceeding without passports, then 
they would go without the passports and we (Membera of the AB8embly) would 
have no complaint againat the Government." 

The underaigned fully endoJ'llell this declaration, and if ate&lllllbip companiee 
who are now forbidden to book passages without the production of p.-apoda are 
authoriaed by Government to do so, and if their return to India would r.ot be 
pTe'"ented because of the absence of passports, the delegations would ask for IlO 
passports, and the undersigned has, like Sir Henry Stanyon, "no doubt whether 
th:at, witb the sbong religious feeling that prevails throughout Ialam, they will 
get permisaiol& (to visit MuaJim eountriel without p&llllports) without any diftl.1Iilty"" 

12. The J{hilafat question has sin~e the beginning of March become very 
aeute, as the undersigned had only too greatly feared it would become when' he 
wrote in his letter of 14th February last that " any further delay would ~ te 
the situation which the delegations hope to improve on their arr!val in the counme. 
eC!lt'erned." For the e.onaequences of the delay, which are already diaastroua enou,b, 
o ~ n~e t mUlt be held accountable. On the 11th of " ~ , ~n on ~ 
of dl8QuleWag ne.wa Bom Angora the undareigned hiJ.d adc1reued a ~, to 
Government ~ a reminder to hiB previous letter IItill unanswered, he ~  ,i~ 
that :' Government can see for itself what grave rftspousibility it ill incurring in 
~e Y  the departure of such mi8sions of peace." That responsibility. is grow-
Illg graver and graver every day, and the undersigned would earnestly request 
G?vernment not to exasperate the Mussalmans any ~ t e , b!1t to iUU!! JtWJtOrt. 
-mthout any turther del .. y. .  . 

• 13. It is idle to expect from the kind of men for whom passports were well 
~ t they would dream of ,. purging" thellllelveIII, as the Home Member dellOriW 
It, of so-called offences which are their pride; and no un t~iu  is aeceauy 
from men whORe ,chief concern in this case is their religion and t)J.e 1 11~d it  
n~ :welfar!) 01 tl¥I Ielamie brotherhood, that they would Dot indulge in 01 wild 
pobtlcal propagllnda iD the States proposed to be visited, cs the la\ellt d.em.M!.d: Of 
the Government suggests. Clearly-worded messages havl ~ e d  ~ sent on 
behalf of tb.e. .Xhi1afat organisation and the Jamalt-ul-Uiaml deelaring emphati-
c/!-1l1 that IndlAn MUlisalmans do not desire to interfere in the naticmal ..... 
of t e~  brethren abroad with which the. latter aJeme are competent to deaL '.Il1Ie 

• Udll8lpecl Ia .. Dot 'he least doubt that this is It lu1!I.cient vaurance tor hi. 



Muslim brethrell who have already assured him that the delegationa would be 
received with o~ou  and love, and that the necellllary facilities wOJ1ld gladly be 
provided. 'fhi .. , should be a sufficient assurance. for o e n~~nt t.o e~t and 
formally to \..onvey to the Governments concerned, If such be the ordmary diploma. 
tic procedure." 

The programme of e ~  delegation, as far as it can .be de. fined and det ~ ed 
before its departure will be duly submitted, aud the order In which the delegatIOns 
intend to proot'ed ~d the proposed dates of their departure will also be furnished 
when GovernmAnt indicates its willingness to furnish the passports to all those 
on whose behalf the undersigned has applied for them. 

14. The undersigned has no authority to alter the personnel of the delegations 
selected by the Khilafat Conference held at Cocanada, and the refusal of passports 
to no 1_ than 0 twehle out of "'1Ietelm delegates selected there ostensibly on one 
ground or ~ot e  would make it impollllible for the undersigned ~ select proper 
substitutes, even if he had the necessary power to do so. In fact, If Government 
would still refuse to withdraw these restrictions,ooit would be tantamount to a 
categorical refusal to Khilafat workers in ~ndi  to send any delegations whatever 
abroad. 

Ii. Indian Mussalmans are already ~ t  exasperated, and are trying to find 
out what hidden hand has been aetive in bringing about such eatastrophh' changes. 
In an tmos ~ e surcharged with so much suspicion it would be poor statcsman-
ship indeed to refuse passports to Khilafnt representatives, and thus prl'\'ent thcm 
from assisting to the best of their humble power in solving this the greatest 
cli1Iieulty that the Muslim world has ever had to confront. 

o The undersigned therefore requests once more that the passport.s applied for 
would be illllued without further delay, and he trusts that the united demand of 
the Indian nation as formulated in the Assembly and outside it would n8 longer 
be disregarded. 

The reply to this communication should be forwarded to the address of the 
Central Khilafat Committee, Dongre, Sandhurst Road, Bombay. 

Copy of a letter from the Secretary to the G01Iemme1lt of India, Home Departflumt, 
to ShatU&at 4", E.q., Clo Dr. 4Mari, Daryaganj, DeZhi, No. D.·1181. dated the 
17th 4priZ, 19SI. 

SUBJECT :-Grant of passports to certain Khilafat delegates to vieit the Hedjaz, 
Syria, Palestine and other Eastern countries. 

I am dirccted to acknowledge the reeeipt of your letter of the Brd April 1924, 
°and to lay tl)at the Government of India are unable to reconsider the decision 
conveyed to yuu in their letter No. D.1929-Pol., dated the 14th March 1924. They 
are prepared to gr8l1t passports, on receipt of applications in the prescribed form, 
to ,m.embers of delegations desirou8 of proceeding to Muslim countries to discuss 
e~ous qUE'siions, provided that each member individually satisfied the conditions 
laId down. and that the personnel of the delegations, and their programmes have 
been previoU8ly approved by the Government8 of the countries concerned. Until 
!he G?vernment of India receive the information and the undertakings demilell 
In then letter No. D.1929, dated the 14th March 1924, they will be unable to take 
°any further steps in the matter. 

CORRESPONDENCE RELATING TO THE KHILAFAT DELEGATION. 

1109. *Mr. Gaya Prasad Singh: (a) Will the Government be pleased 
to lay on the table copies of all correspondence which may have passed 
between the members of the Khilafat Delegation and the Government and 
also the Moslem countries intended to be visited Y , 

o (b) If the answer be in the negative, will the Government kindly state 
the reasons f  : 

. The onou ~ e Sir Alexander ]Iuddiman : The Honourable Member 

.IS refer,red to my reply to the prec,!ding question and to the correspond-
enct laId on the table. Under the :£:lassport :&ules. individual applications' 



are required to be made in a prescribed form. No such applicatiollS have 
been received. 

CHANGE IN THE W.UffilSTAN POLICY. 

1110. *lIIr. Gaya Prasad Singh: (a) With reference to my starred 
Question No. 929 of the 24th March 1924, asking whether there has e~  

any change in the Waziristan policy, and thc reply of the Government In 
the negative, has the attention of the Government been drawn t~ the official 
publication entitled •• Statement showing the recommendatIons of the 
Indian Retrenchment Committee which have not been accepted, or are still 
under consideration" (page 1, Serial No.' 2) in which it is stated that 
•• a change in the Waziristan poliCly since the Committee reported has 
rendered it impossible to effect a reduction to this figure" 1 

(b) What is the explanation of this apparent inconsistency' And 
what is the exact nature of the change, if any , 

Mr. B. Bo. Pate: (a) and (b). The I!tateDilent referred to is inaccurate 
and was made under a misunderstanding of tIl(' actual facts. These were 
st~ted in the reply given to the Honourable Member's earlier Question 
No. 928. 

EXPENDITURE ON THE LIGHTING AND BUOYING OF THE PERSIAN GULF. 

1111. *:Mr. Gaya Prasad Singh: (a) With reference to my .;tarred Ques. 
tion No. 932 of the 24th March 1924, regarding the expenditure on lighting 
and buoying of the Persian Gulf, and the reply of the Government that 
" the provision of Rs. 1,00,000 was omitted by mistake, and the whole 
amount had subsequently to be restored in order to provide for certain 
obligatory but unforeseen expenditure," has the attention of the Govern-
ment been drawn to the official publication, entitled ., Statement showing 
the recommendations of the Indian Retrenchment Committee which have 
not been accepted, or are still under consideration" (page 3, Serial No. 13) 
in which it is stated that •• the provision on this account was reduced accord-
ingly, but on a subsequent representation from the administrative depart-
ment that it was not possible to work with the reduced provision, the sum... 
was restored "  , 

(b) What is the exact position with regard to this item of expendi-
ture' And are the Government prepared to lay on the table the represen-
tation referred to above' If not, why not ? 

Mr. B. Bo. Pate: (a) and (b). I think the Honourable Member may 
have been misled by the use of the term • representation '. No official 
representation was made on the subject, the matter was arranged by 
int.er-departmental discussion. In the circumstance-s the Government of 
India do not consider that there is any inconsistency between the reply 
previously given and the published statement to which the Honourable 
Member refers. 

FLooDS IN BIHAR AYD ORISSA. 
• 

Mr. Gaya Pn.aad Singh : Before I put Question No. 1112, ! may 
point out that I made mention of a statement which was made in the 
Bihar and Orissa Legislative Council. on the 13th : February 1924. The 
reference is to the Bihar and Orissa Legislative Council Proceedings, 
:Volume 9( No. 3, ~e 78. That might be in o o~8te t with the prncpffi-

• lDgs of thIS day. WIth that I proceed to ask QuestIon No. 1112 . . 
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. 1112;41 With reference to starred Question No. ~  on the 2lst 
February 1924 and· the reply -·of Government that. t ~ i ~ 
embankments do not impede the nat.ural waterways by reason 01 
the' insufficiency of cuh"erts and with reference to the reply of Govern-
ment to starred Question No. 1004 on the 24th March, 1924 to the effect 
that " the Railway banks are well o i~ed with flood Openillgs ~ well 
as u ~ ts"  has the attention of the Government been drawn to the 
fol19wing reply given in the Bihar and Orissa Legi!Slative Council OJ). the 
lath February, 1924 :-

" Tb<:l Bengal and North-Western Railway in the locality at present 
acts as a harrier to the floods. The floods sometimes come from the north. 
in which ease the embankment prevents the water passing to the land on 
the south of the Railway. On the other hand, when the Ganges is in 
high :fiood, the embankment of the Railway prevents the Ganges water 
from running to the north, and damaging the land there. The opinion 
of thE} engineers with regard to this question is t ~t if large openings were 
put on the Railway, the resilltant effect of the floods would be to do more 
damage than is done at present ", 

Will the Government be pleased to state the true facts about this 
matter? 

lIIJr. O. D. lIt'L Hindley: Yes, Government ha\'e sQen the ~  referred 
·1.0. That reply, however, related to a different 8ectioll of the et>untry 
from that to which Question No. 1004 of 24th ~  1924 ~ie~ while 
Question. No. 410 of 21st February 1924 al80 cited by the Hono1U:a.ble 
l\fember, referred to floodlS in general. 

The reply in the Bihar and Ori8Sa Legisl/ltivp. Council is correct with 
regard to the section Barauni to Thana-Bihpur to which it referred. The 
reply given in the Assembly on 24th March last to Question No. 1004 
dealt with certain other sections. It is correc't as regards all the sections 
of railway referred to in it, cxcept the Sonepur-Dighwara section. On 
th.at section as on the Barauni-Thana-Bihpur section a practically conti-
. nuous embankment is maintained in the interests of both the railway 
and the adjacent tracts, and this should have been made clear in that 
reply. 
ALLEGED CANVASSING OF MEMBERS OF PABLUK£NTBY· Sm !\fALOOLM HAlLEY. 

Mr. Gaya Prasad Singh: Sir, before I put Question No. 1113, I want 
to. point out, there is one omissi o~ which ~ beeJ} lJlW in this question. 
In the "Fol'"Ward" newspaper it is stated: that "Liberal ameadmtmt 
asking for a commission of inquiry was not mo ~ as a result of aetive 
canvassing by the father-in-law of the Viceroy's son, Sir Alfred Mond, 
and by Sir Malcolm Hailey." This expreasioll ·has been olJlitted.. 

Mr. President : Do you want to put your question as it stands OP 
the Agenda ? '  . 

Mr. Gaya Prasad Singh: Yes, Sir, I sent tke question including the 
wording given· in the" Forward" newspape.Jf ; bllf, in t ~ ~t i~  as it 
8~~ds a wrong extract has been given. .  . 

Itlr. Preeident : ;You can only put the question· as it stands on· the 
agenda. . 

• 
Mr. Gaya Prasad Singh: But my question ha.s be.en wrongly printe,I 

here. 



... 
tIr. 'Prlaident : The qweetioll appeal's on the agenda in the form in 
~  it 'W&sadmitted. Do ~ou want to put your question as appearing 

011 the agenda , 

1Ii'. It. Ahmed : Is it not the pt'actice in the House of Common~, 
when there iR an alteration or variation in the question which is in t ~ 

agenda, but which is not asked, to give first an answer to the question 
lUI to why any variation has been made in the question before an answer 
to the main question entered in the agenda is given' 
Mr. President : The questIOn has not yet been answered and you 

cnnnot at this stage put a supplementary question. . 

Mr. K.. Ahmed : Is it not the practice, Sir, in the House of Commons 
to give an answer ..... . 

Mr. PresideDt : Order, order. 

1113. * Mr. Gaya. Prasad Singh: (a) Has the attention of the Govem-
a.ent been drawn to the following IJondon cable, published in the 
" Forwa:rd " newspaper, dated the 18th April 1924: "Lihp..ra! amend-
ment asking for a commission of inquiry was not moved, as a reault gf 
active canvassing by Sir Malcolm Hailey " ! 

(b) Will the Government be pleased to say if there is any truth in 
the above statement' Do the Government Service Conduct rules permit 
a o ~ nment servant, who is on leave, to take active part in politickl 
matters of the nature referred to above T 

The HoDourable Sir Alexander Muddiman : The answer to (a) ilil 
in the affirmative. 

(b) Governmt"nt have no e ~()n to belit"ve thnt there is Ilny truth in 
the statement. 

DE'1'EN'nON OF TELEGRAPH MESSAGES RELATING TO THE RELEo\SE OF 

MAHATMA GANDHI. 

1114. * Ifl'. Gaya Prasad 'Sintrh: (a) II> it a fact that any imtrnctions 
were il!lllued forbidding the Telegraph Department from delivering 
messages relating to the release of Mahatma Gandhi before 11 A.M. on the 
day on which he was released ? 

(b) And if not, do the Government know if any telegraphic me8l!lage5 
were actually delivered before 11 A.M. on that day f  . 
The HODourable Sir AleuDder Muddiman : The answer to (a) is 

ju the negath'e. 
(b) Govemment have no informlt.tion. 

CONTIlAf'T WITH THE BENGAL AND NORTH-WESTERN RAILWAY. 

1115. * Mr. Gaya Prasar' S;n,-h: (0) When did the pre<:ent contract 
between the Government and the Bengal and North-Western Railway Com-
pany begin, and when will it end' 

(b) Will thc Goyernment br ple:Lsrd to ~  a ('opy of the ~nt t 

on thetBble , 
Mr. ,0. D .•. Biudley: ta) The principal contraci between ta. 

Secreta!'y of State and the Bengal and North-Western Railway Company 
was executed on the 12th December 1882 and tf'rminltes by effiux of time 
on the 3bt. Deef'mber 1981. The Secretary of State has. however. the 
light to determine the Contract on the 31st Decembe" 1932 by giving 
• one year IS Ilrevioul notice of hiB intention to purehase the i ~  ; 
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he has aho the power to determine the Contract at any time, at six 
months' notice, if the Company fail to observe its obligations under 
the Contract. 
"(b) A Volume containing the Reprint of the Contracts between the 

Secretary of State and the Bengal and North-Western Railway Company, 
Limited) has been placed in the Library. 

LEVY OJ' TOLL AT TilE BRIDGE OVER THE GUNDUK. BETWEEN HAJIPUR ANIl 
;.1.,1 - SONEPUR. 

1116. *Mr. Gaya Prasad Singh :" (a) Are the Government aware 
that a toll of one anna per head is levied on every person crossing on 
foot the BI!Dl]:al and North-Western Railway bridge over the Gunduk 
between Hajipore and Sonepur 1 

(b) Will the Government kindly state under what law or authority 
such a toll is being levied ~ 

(c) How long has this bet'n done; :md is there any condition 0\' time 
limit attached to it ? 

(cl) Are the Government prepared to consider the question of abolish-
ing the toll, and making the bridge free? And if not, why not ? 

Mr. C. D. M. Hindley: (a) Yes. 

(b) The toll is levied under section 51 (f) of the Indian Railways 
Act and the provisions of the contract made between the Secretary of 
Htate and the Bengal and North-Western Railway Company. • 

(c) The footway over the bridge was opened in 1887. The present 
t'ontractor's agreement expires in December ]924, but the railway have 
the right to enter into a fresh agreement. 

(d) The question of abolishing the toll is. at present, under con-
sideration. 

Mr. Qaya Prasad Singh: What is the total amount of toll collected 
since it was levied ! . 

1Ir. C. D. M. Hindley: The Honourable Member must obviously give 
me notice of that question. I cannot bp expected to carry figures in 
my head. 
Mr. Gaya Prasad Singh: It was included in my question, but it has 

been omitted in the printed u ~  

Mr. President: Notice has been demanded. 

C A ~ OP EXPENDITURE ON THE MILITARY AND ALL-INDIA CIVIL SERVICEI'l. 

1117. ·Diwan Bahadur II. Ramachandra Rao : Will the Government 
be pleased to place on the table a statement showing the increase of public 
expenditure consequent on the increase of salaries, pensions, and allowances 
of the military services in India between the 1st April 1918 and the 1st 
April 1924, and a similar statement for the same period in respect of the 
all-India Civil Services ? 

The lIonnurab1e Sir Basil Blackett : Collection of materials for a 
eomplete reply to the Honourable Member's que"stion would impose undue 
labour upon t ~ audit offices. According to such information as is avail-
able, the total increitse in civil expenditure in the Central and Provincial 
Governments oombined since 1913-14 owing to increases in the emoluments 
and pensions of'the All-India Civil Services  is estimated at something 
over a crore of rupees per annum (the charge being mostly provincial). 
For military :iervices the figure is about five erores of rupees per annum. 
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nETRENCHJrfENTS ON INDIAN RAILWAYS • 

. 111~  ·Diwau Bahaclur IL KamachaDdnr. B.ao: With reference to 
Question };o. ~  asked by me at the meeting of the Legislath'e .Assembly 
held on the 1st February 1924, will the Government be plea!'ed to place on 
the table a statement of the economies eft'ected by the Agents of the Rail"'ay 
administrations and the managers of the company-managed lines , 
Mr. O. D. M. Hindley: Tbe Rallway Board still await reports from 

!>orne of thf'. most important railways, hut the statement promised will be 
laid 011 the. table as sOon as it can be completed. 

RUI,ES /10VEKNINC THE AWARD OF TECHNICAL SCHOLARSHIPS I'OR STUDY 

ABROAD. 

]119. ·Diwan ~ du  M. Ramachandra ltac: (0) Will the Govern-
ment be pleased to lay cn the table the rules now in force and framed by 
the Goverument of India and the Local Governments lor the award of 
Stat.e technical " o ~ , i s for study abroad ? 

(b) Will the Government he pleased to state the number of scholar-
ships awarded by the Government of India and the Local Governments in 
1923-24, and the subjects for study in each ca<;l" T 
The Honoura.ble Sir Bhnpendra Nath M'tra: (a) The rules pub. 

lished by the Government of ndi~ in Resolution No. 399, dated the 1st 
May 1916 1.1.1.01 amellded up to date are generally obsened in granting 
State t~ n e  seholarl'hips. But separate rules or instructions have 
heen issued by certain Local GO\'ernments and special rules have also 
been framed by the Government of India to e~u te the grant of scholar-
ships in ~e t in subjects. A set of the rules has beeb placed in the 
Library. . 

(b) A s~ tement was laid on the table, on the 27th May 1924, in 
reply to an llnf\tarred question, No. 273, by Seth Govind Das. 

Btll1c7nent sholDing the numbt.r of State Terhnil'al Scholarship. tIllWblt al/road, IDIMcA 
we,'" awarded during the year 19::3-%4. 

Awwed by. Subject8 of study. Number. Total 

GoYemment I f India Mining ~  ~ Gilologicalllurveying 
Metallurgy •. i \ 3 

Government of Madras ('pramicB ., i) 
Manufacture of paints and vartlbhea 3 
Textile chemilltry with particular refer· l) 
ence to bleaching. dY in~ &tid finishing 
of silk and cotton fabriCII. 

GovernllleDt of Bombay Chemical manufacture (Pharmaceutical) 11 

H 
2 

Government of Bengal 
Textile industry (spinning) •• • • .. Silk weaving. reeling &tid dyeing ' •• 2 
Manufacture and refining of vegetable 
and fish oila, 

Government of the t1nited Textile dyeing, printing aDd bleaohing •• 1 1 
Provinees. • 
Government of the l'unjab NiJ Nil 
Government of Bihar and Chemiatry of oils aDd fAta n 2 Orissa. Steel casting .• . .. 
Government of Burma .. A/!ri('ultural chemistry • I  • 2 

(\illlfininl[ " •• 1 i 
Government ofthe Ct-ntral CoalMiuing -I 1 
. Provinces. 
Jlovernment of Aaeam NIl·. Nil. 

Total 16 

ln4LA II: 
• 



NET REVENUE REALIZED FROM RAILWAYS IN 1924. 

1120. . ·Diwan Bahadur II. Ramachandra Rao: (a) With reference to 
the "answer ~i en to mY' question No. 53 asked at the meeting held on the 
rst February 1924, ",ill the Government be pleased to state what net 
revenue has been ":tealiEed by the R.ailways in the official yeal" 1924 (item 1 
of the statement), and whether the anticipated return of-5.46 per cent. 
has been realized T If it has not been, what is the actual return realized f 

(b) will the Government be e s~d to place on the table the 1'I11e'1f 
under which the proposals for retrenchment under items 2, 3 and 4 of the 
statement are submitted for the sanction. of the Secretary (if State f 

Mr. C. D. M. Hindley: (a) The Accounts for 1923-24 have not yt't 
been closed hut from the approl:imate figures available it appears that 
the net I"ewmue realised from Railways is likely to be 311 crores, giving 
a return of nearly 5! per ccnt on the capital-at-charge. 

(b) The llonourable Member is apparently under sOlDe migapprehen-
~ion  The propo'>l1.1s referred to by the Hdnourable Member which have 
been submittt'd to the Seeretary of State and require his sanmion, do noi 
relate to any d~ inite items of retrenehtnent proposed by the Indian ne-
trenehmt'ut Commitee, but to the broader questions of financing, in t!le 
most eeonomical w"ay, the arrear and future renp-wals of railway pro-
perty ; to t ~ establishment of a Depreciation Fund for State-Worked 
Ra.ilways and to the consequential alterations in the existing u e~ ,vhich 
deterinine the incidence of expenditure between Capital and Re-venne. 
These proposals. form part of the general questioD of the separation of 
the Railway from the General Finances and will come before the Assem-
bly when that question is considered. 

ENIlA.."'WEn POwERs 0" AGEx'l'S OF ST'A'l'li! RAILWAYS AND Dm1!lC1'OR:s CJIf' 
COMPANY MANAGED RAILWAYS IN REGARD TO ESTABLISHMENTS. 

n~ 1. ·Diwan Bahadur lK. Ramacilia.ndra. Rae> : Will the Governmcnt 
be pleased to place on the table a st tem~nt showing the enhanced powel"H 
eonferred on the Agents of State Railways and Director!; of Company-
managed lines in regard to establishments (item No.9 of the statement 
given in :reply to my Question No. 53 asked on the 1st February 1924) Y 

. :Mr. C. D. M. Bindley : As the Honourable Member apparently only, 
desires to knoW' the {>owers of the .Agents in respect to e u~tion ,of staff, 
it will perhaps suffice if he is informed that the .Agents of Stafe n.ailways 
and Boards of Directors are given fnIl discretion in respect to reduction 
of non"pensionable posts in subordinate cadres. All reductions in the 
Superior cadres have to be sent to the Railway Board for sanction • 

A ~  OF INDlAN STUDENTS TO 'l'HE UNIVERsITY OFi'ICERS' TRAINING 
CORPs. 

1122. ·D1w1n Bahadur .. IaDlaCh8.Ddra I.ao : Will the Govel'lUllelJt 
be pleased to-· state whether the reoommendation made in paragraph 108 
of the report of the Committee on. Indian Students lol' the" admission 'of 
Indiailsttldetits to the University Officers' Training Corps has been carrIed 
mto deet f c; 

ift. a B. !atct : The Matter j"s still under consideration. 
. l)lwMl Bahadur M. B.a.tnachandra Bao : May I ask. Sir, how lODg 
will this m t~t  be under consideration 1 
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• • 
'Mr. B. B. 'ate': I am not able to say. 
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Diwan Bahadur .. :&amacbandra Rao : May I inform the Honour-
able Member that this matter has been under con!lideration for some 
years. 

May I ask the Honourable Member whether he would ask His Majesty's 
Government to expedite this matter ! 
Mr. H. R. Pate :  I think we have already done so, but if we have 

not, we will do so. 

RECOMMENDATIONS OF TIlE COMMITTEE ON INDIAN Sn-:JlENTs. 

1123. ·Diwan Babadur 111. Ra.macbandra Rao : (a) Will the Govern-
ment be pleased to state whether the recommendations made in paragraphs 
95,96,97,98 and 99 of the report of the Committee on the Indian Studcuis 
have been accepted by the Government of India and the Secretary o~ 

State, and what steps have been taken to give effect to them! 
(b)' Will the Government be pleased to state whether the Inns of 

Court have been approached with a view to the amendment of their ~ u

lations as recommended in paragraph 109 of the report of the committee 
On Indian students, and whether the amendments have been made T 

Mr. I. W. Bhore: (a) The Government of India availed themselves 
of the opportunity afforded by the recent l:lliversities' Conference to obtain 
its views on some of the recommendations made by the Committee on 
IndiaIf Students. They are now considering all the general questions 
raised by the Committoee as a1<;0 those pertaining to the industrial training 
of Indian "t udents and hope to be able to place their final conclusion::! 
before the !:;f'cretary of State at an early date. 

(b) • The High Commissioner for India was asked, in May 1923, to 
R.<reert.ain the views of the Inns of Court on the recommendation con-
tained in para!rraph 109 of the Committee 's ~ o t  No reply has been 
received from the High Commissioner, who has now been asked to report 
whether the recommendation in question has been adopted. 

ESTABLISHMENT OF A PUBLIC SERVICES COMMISSION IN Ilo.TOIA, ETC. 

1124. ·Diwan Babadur II. Ramachandra Rao : (a) Will the Govern-. 
ment be plt·ar.ed to state whether the establishment of a Public Services 
Commission contemplated in section 96-C of the Governmeltt of India Act 
has been considered, and whether any action in this direction is intended 
to be takett , 

(b) Will the Government be pleased to state whet effect bas been 
given to each of the recommendations made in paragraphs 14, 15, 16, 17, 
18 and 26 arid summarised in paragraph 35 of the Crewe Committee Report 
on the Home administration of Indian affairs , .  ' 

The Honourable Sir Alexander lIIuddiman: (a) The Honourable 
MeIpber is referred to the reply given in this House by my predecessor to 
Sir Deva Prasad Sarvadhikary's Question :So. 162 on the 12th Febmary 
1923. The desirability of establishing a Public Sen'ices Commission under 
the Provisions of section 96-C of the Government of India Act will be 
considered in conn('ction with the recommendations of the Royal Commis., 
Sion on Services on this question. :. . 

, . 
(b) In the second part of the question I am 8.<!ked for informati()n 3S-

• fie> the enent tp which ~ t~in :recommendations of the Crewe COminittee 

• 
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have been given efft'1't to. I would preface my remarks by the observation 
that the Report of the Crewe Committee is dated June 1919. The Govern-
ment of India Bill of 1919 had been introduced in Parliament, but the 
Joint Select Committee had not then beg-un to sit. ' That is, the recommend-
ations in the Report were made on the basis of the amendments to the 
Government of India Act contained in the Bill introduced in Parliament 
in 1919. That Bill was based upon the proposals in the Mont.llg11-
Chelmsford Report modified according to later recommendations ot the 
Government of India, which were based largely upan the opmions ehcihld 
in India by the publication of the R.eport, I nov.-take the recommenda-
tIOns of the Crewe Committee contained in the paragraphs mentioned in 
the questi(ln and as summarised in paragraph 35. 

(i) Paragraph 14,-This recommendation was made with reference 
to the proposal in paragraphs 277 and 279 of the Montagu-Chelmsford 
Report as to the p.onstitution of the Council of State and the methods of 
securing that essential Government legislation should be ca!"ried. .A!:;, the 
Honourable Member is aware, those proposals were not finally accepted. 
Under those proposals any certification of legislation would have been by 
the Governor General in CounciL So far as certification of legislation 
under the provisions of section 67-B of the Government of India Act ~s 

concerned, the certification is by the Governor General, and this is, there-
fore, a matter in '" hich the Governor General in Council is not primarily 
concerned. The Governor General in Council is, however, aware t~ t the 
Secretary of State has intimated that in this matter he prefers to rely on 
the discretion of the authority concerned as to whether there shall be 8ny 
report for his previous approval before certification is resorted to rather 
than to issue rigid instructions. 
(in Paragraphs 15 and 16.-The Crewe Committee apparently in 

these paragraphs contemplatt'd the growth of a convention under whieh, 
wht'n the Government of India were in agreement with the majority of 
the non-official Members of the Legislative Assembly, which would e~u

ably under the Act as finally s~ed be interpreted as applying to Don-
official :M:embers of both Chambers of the Indian Legislature, the Secretary 
of State would save in exceptional circumstances assent to their joint 
• decision. 1 invite a reference by the Honourable Member to' the later 
pronouncements on the same question contained in the Report of the .Joint 
Select Committee in their remarks on clau'!C 33 of the Bill of 1919 and Oli 
the Rule under section 33 of the Act of 1919. As regurclfl these proposals 
the Honourable Member is no doubt aware of the fiscal con ,'ention whi"h 
is in course of being or is established. That. may be regarded as the extL:nt 
of the definite action taken upon these proposals. 

(iii) Paragraph 17.-1 will attempt to give such informationazo; is 
available in regard 1.0 the prOposals in this paragraph in my reply to the 
Honourable Member's next question which raises this point in a more 
detailed form. . 

(iv) Paragraph lB.-With the exception below the position as regar,l!1 
this recommendation is the same all regards the recommendations in para-
graphs 15 and 16 of the report. Under clause (7) in rule 1 of the Provin-
cial Audit Resolution relating to expenditure on provincial reserved 
subjeeta5. when thf' eOlolt of a revision of permanent establishment exceeds 
Ra. 5 lakhs a yellr but does not exceed Rs. 15 lakhs a year .the sanction of 
the Seeretary of ~te in C(\uncil is not rf''luired if a Resolution recomm.'n,l-
ing the charges is pa'lSedby the Legislative C ) ~( 1, T;,L":";1 (hill;;); 
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delegation of the pn\vel'fl of the Secretary of Statc in Council in confonnity 
with thc principle recommendcd by the Crewe  Committee. 

(v) Paragraph 26.-If the Hononrable :Member will refl'r to such pro-
visions of the GO"ernmcnt of India Act at> are contained in section 67-B. 
sub-section (2), section 68, ~ u -se tion (2), and section 69, 'iub-section (1.), 
he will find that the propmml has be!'n given effect to. There has been 
no case Rince the pm,sing of the Goyermnent of India Act of 1919 in which 
His Majesty in Council has signified his di ~n() n e of. ~n  Act of ~ e 
Indian Lel7jslature. In the onh" cal'c tc whIch the provIsIOns of sectIOn 
67-B, s 1 ~e t o 1 (2\ e " di i~ the assent of His Majesty in Conncil 
.applied, such allsent waR, in fact. accorded in the Order of His \ ~es~  
in Council published in the ~otitie tion by the Goyernment of IndIa In 
the Legislative Department No. 77, dated the 26th April, 1923. 

SUBJE("r llli nJ:l1.ARD TO WHICH RECOURSF.. IS HAD TO PREVIOUS CONSULTA.TION 

WITH THE SECRETARY OF STATE FOR INDIA INSTEAD OF OBTA.INING HIS 

PRF.VIOUS SANCTION. 

1125. eDtwan Bahadur II. ]ta.ma.chandra Bao : With reference to the 
recommendation of the Crewe Committee in paragraph 17 of the report 
that " the principle of previous consultation should be substituted in aU 
~ where the previous sanction of the Secretary of State in Council 
bas hitherto been required OJ, that the Secretary of State " should revise 
the lUit of subjects on which he requires such previous consultation" 
and that the above recommendations should apply " to all projects both 
Legislative and Financial" subject to reservations that may be necessary 
for the proper discharge of the Secretary of State's ministerial respon-
sibilities, will the Government be pleased to make a statement as to the 
extent to which each of the above recommendations has been carried into 
effect, and to state the subjects, if any, in regard to which the Government 
of Indian are now consuhiIlfl' the Secretary of State in Council instead of 
obtaining his previous sanction , 

The HODourable Sir .&laander lIuddiman : In the paragraph in qucs, 
tion of the Report of the Crewe Committee, it was indicated clearly that 
the proposal only related to legislative and financial projects. 
In regard to administrative questions, the!"e were not and are not 

now any fonnal e~t i tions on the power;; of the Government of hdia. 
A reference to the Secretary of State continues to be made on questions 
which are understood to be specially important from t.he administrative 
point of view. . 
In regard t.o leJrislative projf'cts the e~ent p01ition will be explained 

by. my friend, the Honourable Sir Henry Moncrieft Smith when replying 
to the Honourable :Member's Question No. 1127. 
As regards finnncial projects, no action on the lines recommended by 

the Crewe Committee has been taken. In lieu of such action, the Secretary 
of Statle in Council has, however, made a considerable relaxation of his 
control by the definite delegations which are contained in tliJ.e Central and 
IJrovincial Audit Resolution so far as expenditure from Central Revcnues 
and expenditure on provincial reserved subjects are concerned, and in 
Schedule III to the DevolutioD Rules in regard to e ~ ditu e on transfer-
red subjects. , 
The Audit Res<)lutions referred to, with the mendm~nts made thereto 

irl:'H timc to time, haye been published in the Gazette of India. A copy 
• • 
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of tbeResolution, as amended to date, w-ill, however, be_ supplied to the 
Honourable Member by the Home Department if he so desires. 
Diwan Bahadur 111. Ramachandra Rao : I have a copy of the Audit 

Resolution as amended to date. But may I ask., Hir, if there has been any 
advance with regard to financial devolution since the reforms have been 
introduced T So far as I can see, tne position is exactly the same as it 
was before. 
The Honourable Sir Alexander Muddiman: That is a question of 

opinion, I think, rather of fact. 
Diwan Bahadur M. Ramachandra Rao : l\Il!Y I ask, Sir, in what res-

pects the Government of India now possess more powers with regard to 
financial matters than they did before the Audit Resolutions were issued' 

The Honourable Sir Alexander lIIuddiman :  I think I have drawn 
the Honourable Member's attention to the Audit Resolutions which do 
involve some delegation. Whether he considers delegation to be an advance 
()r not I cannot say. 

Diwan Bahadur M. Ramachandra Rao : :Uay· I ask in 1fhat respect 
there has·been delegation! 

. Mr. A. Rli.ngaswami Iyengar: May I know, Sir, whether, in respect 
to non-official matters, there are at prpsent any proposals for further devo-
lution of powers to the Government of India and the Indian Legislature T 

• 
The Honourable Sir Alexander Muddiman :  I cannot give a definjte 

answer to that beyond the fact that, ~ the Honourable Member is doubt-
~ aware, t.hat is one of the subjects the Committee will consider. 

SHOOTING OF Mn.L HANDS AT CAWNPORE. 

1126. *Diwan Bahad.ur III. Ramachandra Rao: (a) Will the Govern-
ment be pleased to lay on the table the reports, if any, received ~ the 
Government about the recent shooting of mill hands at Cawnpore T 

The -Honourable Sir Alexander Kuddiman: The Govcrnment of 
India received a ('op:r of the Tt'port of the Dif!!trict l\iagistrate, Cawnpore. 
'This has already been published in the press, and has no doubt come to 
the Honourable Member's notice. 

Mr. Chaman Lal : What action do Governmcn,t contemplate taking' 

'!'he Honourable Sir Alexander ,Muddiman : The Government can 
eontemplate no action . 

. 1Ir. Ohaman Lal : Axe they quite satisfied that the firing was jl1sti-
fied f 

The Honourable Sir Alexander Mudcliman : The Government haVE" 
eonsidered the. ease and consider that the firing was quite justified. 

Diwan Bahadurllll. Ramachandra :Rao : Has there been a judicia) 
inquiry , 

'lbe.lIondurable Sir Alexander Muddiman: There was an inquiry 
'by the District Magistrate. 

Diwan Bahaclur II. :Ramachandra :Rao : Is that judieial inquiry , 

'!'he Honourpble Sir Alt!X&Jlder Muddiman :  I am afraid I.must nsk 
for notice of the question. 
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Mr. Cha.ma.n Lal : .\re Government issuing any instructions to their 
officers in connection w.th cases like these arHHng in futurtl i 
The' HODOura.ble Sir Alexander Muddiman: The GoveM'lDlfIlt of India 

are iSlrlling no instructions on this particular case. They have issued 
instructions on the general matter, 1 believe, 
Mr. CIla.mIJ1 Lal : Do not they think it desirable that. they should t 
The Honourable Sir Alexander Kuddiman : If the firing was justi.-

fied, the1'\.: becllUl no reason for iSliuing further iDHtructionli. 

}JBEVIOUS SANCTION OF THE SECRETA.RY OF STA.TE TO THE INnaoDUCTlO'Jl 

OF LEGISLATlo..V IN THE AsSEllBLY AND IN PROVINCIAL LJmSI,A.TIVK 

COUNCIl'!;. 

1 ~  ·Diwan Bahadur II. IbmaehaJHira Jbo : (a) Will the GOTera. 
ment be pleased to place on the table the instructions now in foree, if 
any, of the Secretary of State in Cotincil to the GOTermnent of India 
and the Local Go'\ernments for obtaining his previoWl eoDSent for th8 
introduction of med~u e  of legit,;latIOll in t.he LeJislative A.sI!embly nnd 
the Legislative Council"!, or e~ din  Bills already introduced or ia 
regard to Bills in progress ill the e is~ tu es Y 

(II) Will the GOTerl!ment he pleased to state the classes of legis-
lation 1I"hich the Government of India eannot now introduce in the 
Legilllative Assembly without obtaining the sanction of the Secretary 
f)f t:)t.te for India M' 6f the Seeretary of State for India in Council , 
ail' BU!.7 MOncriefi' Smith: (a) and (II). The e ~t  ofSt.at" 

.requires reference for his approval l,rior to iutroduction by the Govei'n-
ment of India in the Indian e i ~ e of Bill:; other than routine Bills 
~nd Bills of minor importance which fall withiu certain specified elassesr 
a list of whieh is laid on the table. No refe·rence to the Secretary Of Stat .. 
iH required prior to the int odu ~ o 1 of Bills in Provincial Legislative 
Colincils but the Seereta.ry of State has directed his concurrence til he 
obtained before sanetion is refused hy the Governor General to the whole 
or to the main provisions of a Bjll ,';hich it is proposed to introduce in su(!h 
COlmeil. or before executh'e order& at'p issned by the Government of India 
forbidding the mtl'9duction by a IJoeal Government of Much Bill. 1'1.eNe 
instructions are embodied in unpuhlished official correspondence ano! the 
Government of India are un ~ to lay them on the table. 

LUt of Billll. 
Any mcasUl'tlIl-
(0) afl'eding tbe public debt or c)1stom dur.c8 ; 
(b) affet'tillg the ·d.iIItliJ,>line or malntel1auee of any part of Bfa MaJeaty .. 
. Wlitar;-, Navnl or Air Forre ; 

(I;) affectiDg the relations of the GovcTIlment with Fore-'-RJl PrinOOll and States • 
(d) regulating n~ prj>vinl'ial BlIbjert OT any part of a provineial 8u ~,et 

whieh bll.8 nut bevn decL'lJ'{'d by rules under the Government of Inab 
Aet to be Bubjeet to lcgislation by tbe> Indinn LegiBJatnre ; 

(e) repealing and amendiag nny Alit r.rt. a 16callegiaJature paIIIIed after 19l!O : 
(f) providing for ttle punishment (-;l offenee. by l1011rtA not OOJ\8Utu.ted ml .... 

the Code of Criminal Procedure o.r eonferriDc o~ tl¥! eXIICIlUVO POW"" 
. of interteren:ce with !he :personal i~ t  ~  ~e autIj:tt.; , 

(g) regnlat!ng m,erwa.nt s1iIp,"ng oMle'l' .thsJl BhlpplDg-OJl ~ 8  watier __ ,. ; 
(h) regulnting tile pe1'IIOlIBl 'Itatua and. rlJlhte of Earepean Britiah tmbj8eta j 
(i) I'Cgulatb'g naturalisatioll ; • 
(j) aft'eding. the eurrency ~ 
(J:) .atteru"¥ the> tRW rnerehanf ; • 
'(/)l'egulatiJlg tbe p-terogatiV'C 'of 'the CroWn 



MOTION FOR A ~  

LEE COMMISSION'S REPORT. 

Mr. President: I have received a notice from Mr. Acharya of a 

. 12 NOON. 
motion for the adjournment of the business of the 
Legislative Assembly" ior the purpose of discu&ing 

the action, as announced by the HOll(lurablf'! the Home Member, which has 
been taken by the Government of India up'·j} the HrlOrt of the Lee Com-
mission before affording the Assembly r; '1' '''hle • "pportunity for con-
sidering the soundness or otherwise of the recommendations  made in the 
said report." The difficulty that I feel about this motion ill that as Honour-
able M.embers will remember, the Leader of the House the other day inti-
mated to the' House that, if the ou ~ wanted an opportunity this session 
of discussing the Lee Commis'iion's Report, the Government will be pre-
pared to give facilities for such discu'S.csion. If then, a day is likely \0 be 
given, if demanded by the Assembly, for the purpose of discussing the Lt'e 
Commission's Report, I feel great difficulty about giving my consent to a 
motion being made for an adjournment of the House for the purpose of 
discussing a matter with regard tt.' which facilities have already been 
promised for a full discuRsion. Nor will Mr. Acharya's purpose be better 
served by this course because the dio;cussion on an d ou ~ent of the 
House will be a two hours' dis u~si(," and will be confined only to the 
particular matter mentioned in his notice. while if the House secures a day 
for the discu"sion of the Lee Commis~ on 's Report they will have a fuller 
and better discussion. I would like to know what Mr. Acharya's desire ia 
before I decide on the technical question. 

Mr. l't'L K .. I\cbarya (South Arcot c"m Chingleput: Non-Muham-
madan Rural) : With your e mis~i )n  Sir, if the Honourable the Home 
Member will perhaps communicate to the House the particular points on 
which immediate action if! propo"ed to be taken Or is likely to be taken 
by the Government of India or the Secretary of State, which are of an 
1 ~ent charltcter, and which it may he found desirable to di<;cuBS in this 
House. and if, all yon Mid, Sir. II dsty will be given for the discussion of 
these very ur/!pnt m tte ~  e in~ the consideration of the whole report 
to a future apr! more suitable ~~ 8 on, I should be quite satisfied and I 
will not press the motion for adjournment of the House. 

The HonoflJ'ahle Sir Alexander Mllddhnan (Home Member) : 1 have 
at present no further I'ltatement to make to the House on the subjeet of 
thest: l1r:!ent mRtters. I qmte recogniRe the desire of the House to have 
some general idea of whnt t.hey lire being asked to discuss. I have no 
desire to l"ll!>h the House into a discuAAion of a general character if they 
are lln",illing to undertake !l1lch a disp.ussion. I should like to point 
out, jf I may, what our position is. W e ou~ t tbis rellOrt into this 
Cbambf'r a8 early as we possibly could. The Report was not reMived in 
India tilJ the 21st },fay and we could not have had ~ene  circulation of 
the Report in l:tidi.a . till the verY day on which it ,vas laid here. We 
have acted· t on~ out with an honest desire, a real desire, to ~et this 
R.eport circulated to ypu as SOOD 8S we could, and to ",ive vou II. chance 
of dis u ~in  it. It wa.c; a very easy t in~ to have withheld u i ~ti( n 

of this report till ei:ter this session. We did not desire to do so. W 8 
have DO desire to rush the House into a discussion on all the points in 

(2394) 
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the whole of the Report if it is unwilling. We ourselves, speaking for 
myst'lf. would require much more cOllBideration for dealing with thl) 
Repo!'t in that way. As to urgent matters, I am myself in a difficulty. 
I Darried out the wishes of the House expressed the day before yesLer-
-:Jay and I have already informed the Secretary of State that it is the 
desire of a large number of non-official Members of the House that no 
action F.obould be taken till they have had an opportunity of discussion:, 
and I personally, if I may say so, recognize that this is ltD intelligible 
desire. It is dimeult for me to say what class of matter is likely to be 
dealt with &8 nrgent, but I Dlay at least refer to one kind. I am told that 
there are pressing questions regarding appointments which have to be 
m d~ urgently. Are these appointments to be made by the Secretary 
of State under the old rules or are they to be made by the High Com-
missioner unller t.he neW rules' That is obviously an urgent matter; 
but I cannot go beyond what I have said to-day. 

Mr. Deftki Prasad Sinha (Chota Nagpur Division: Non-Muham-
madan) : May I inquire, Sir, when you propose to make that state-
ment f 

The Honourable Sir Alexander Mucidiman :  1 have gone as far as 
1 can at present, and if I can make a fuller statement I will make it. 
»i"an Ba.hadur M. Ramacha.ndra Rao (Godavari cum Kistna : Non-

Muha!Dmadan Rnral) : May I inquire when you propose to make that 
statement f 

'!'he Honourable Sir Ale%ander Muddiman : When I obtain the ini'l.r-
mation which will ena hIe me to make it. 

Mr. A. Bangaswamy Iyengar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural) : Will it be made at such a time as will leave the 
House time to discuss it , 

!he Honourable Sir Ale%ander Muddiman :  I hope so ; certainly. 
111'. Jamnadas II. Mehta (Bombay Northern Division: Non-Muham-

lnadaIl Rural) : No action will be taken in the meantime r 
The Honourable Sir Ale%ander Muddiman: It is only a question of a 

day or two. Certainly no action will be taken. 

Dr. H. S. Gour (Central Provinces Hindi Divisions: Non-Muham-
Inadan) : May I draw the attention of the Honourable Member to a 
telegrp.m dated May 20th which reads as follows : 

Ie III. the House of Commons to-day, replying to Mr. ~ te  Baker and Mr. Mills. 
Mr. RiehardJi lIlid, no order on the Lee Commission's Report would be passed without 
the Report beila& w.cuased in the r.egislative A8Bembly." • 

The Honourable Sir Alexander Muddiman: My attention has 
already been drawn to that, but I have only seen the telegraphic report 
in the papel'fl. I may tell the House that I have wired to the Secretary 
of State to know what was said exactly. 

Mr. President: The position is thls, that the Leader of the House has 
told us that he would in a day or two formulate to the House •.•••••.• 'I 

The on~u e Sir Alexander l\I[uddiman : If I am enabled to do 
110 by that time. • 

Mr. PreaidIDt : He will, if he is enabled to do 80, fornfulate the u ~ 
points whieh the House might discuss and that a day will be given. ''..'._ 

• "1'heB-ononable Sir AleDhder lIIuddiman : Certainly. • 
L74LA. 
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Mr. Fresid.ent: .... to the House for discussing the matter. In 
view of that f do nl()t think Mr. Acharya will press his motion. 
Mr. lVL A. Jinnah (Bombay City': Muhammadan Urban) : May I 

'say one word on this point Y  I should, Sir, feel very much obliged if 
the Honourable Member will give us such items as he considers urgent 
by th1s evening, for this reason, Sir, that probably on Saturday and 
Sund:lY we may have time to consider onr point of view on these urgent 
matters. If the Honourable Member does not give us a statement by 
this ev{'ning or circulate it amongst Members, then, Sir, we shall have 
verY' little time. We have only got a few days. Supposing the Honour-
able Memhf'r makes a statement on Monday. Tuesday is a holiday and 
we shall not he sitting on that day. Or supposing he makes a statement 
on W {'dnesday and he asks us the very next day to proceed with a debate, 
I think tht' Honourable Member will recognise that that will be still 
more llnfair than what we are asked to do now. 

The Honourable Sir Alexander Muddiman :  I quite agree with the 
Honourable Member, but I assure him that, as soon as I am in a position 
to do so, I will communicate the information to the House. But any 
information that I am in a position to give I will communicate to 
onou ~ )fembers either by way of circulation or whatever is the 
most expedi.tious way. I quite understand the Honourable Member's 
point. 
Mr. President: What Mr. Jinnah requests is that, while ~u will 

communicate to the House the information that you will get from the 
Secrt'tary of State as regards the urgent points, you yourself (addressing 
the· Honourable the Home Member) will tell the House what matters 
you con .. ider will be regarded as urgent. In other words you may anti-
cipate wh;·t matters are likcly to be considered urgent by· the Secretary 
ttf Stnte and you can intimate them to the House. That is what I under-
Itood Mr .• linnahto say'. 
Mr. Jtl. A. Jinnah: I shall feel obliged if the Honourable Member 

'·an tcll us what in his own view he expects this House io discuss in the 
. cttrrent sessiun. Of course if the Honourable Alember wants to add to 
()r alllend that list he can do so by circulation as expeditiously. as he 
~ n  

The Honourable Sir Alexander Muddiman :  I am sure that if I am 
In a position to give the Honourable Member the information he asks 
for it will ,~ given at once. It must be remembered that the option of 
discm:sion is with the House. I am myself in some difficulty. Any-
thing may be u ent~ I have indicated an example of a point of urgent 
impl)rtance. 

Diwan Bahadur M. Ramachandra Rao : Can you not malte an intelli-
gent anticipation f 

JtIr.. V. I. Patel (Bombay City: Non-Muhammadan Urban): Haa 
~e Hononre,!)le Member not read the report f 

I The ·lIOD011l'8.ble Sir Alexander Xuddiman : The Honourable Member 
las l'('ad the report. 
. Dr. II. B. Gour: May I in this connection point out that as the final 
pmel'R are to ~ passed by the Secretary of State in the exercise of his 
. ~ ~uto~ powers the matters which are treated as urgent are matters 
)throb, the S3cretary of State should state are. urgent and poiD,t o~t that 
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he is prepared to exercise his statutory powers. It would be imm te~i  
if the Honourable the Home Member were to give us the matters WhICh 
he individually or the Government of India regard as ~ ent beca';18e 
they may differ from the Secre.tary of State II:nd the latter ~n the exerCIse 
of his statutory powers may dIspose of certam matters WhICh he regards 
as urgent. What we are anxious about is that no statutory' powers of 
the Secretary of State should be exercised without previous diseussion 
by this Hou,.e. 

THE STEEL INDUSTRY (PROTECTION) BILL. 

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

The BOIlO1ll'able Sir Charles Innes (Commerce' Member) :  I beg to 
pre'lf'llt the Report of the Select Committee on the Bill to provide for 
the fostE'ring and development of the steel industry in British India. I 
ihowil like to say a word about this Report. In the Select Committee 
it was decided to drop the enhancement of the duty on tin-plates. I 
wish to make it clear that the Government, though they do not say so 
in the Report, reserve the right of movin!? an amendment to restore the 
enhanced duty after the question is deCided by the House. I say we 
merely preserve the right and we will decide on the point later. I 
regr't!t that, as the Report was only signed about an hour ago, it has not 
been possible for the Legislath'e Department to circulate it to ITonour-
• ,able .Members. In that case it is impossible for moe' at once to propose 
that the House should proceed to consideration. I suggest that it might 
be for the convenience of the House if we pntdown the motion for 
consideration on Monday next. Though the Report is a long one, its 
length lies mainly in minutes of dissent which relate to subjects which, 
in my view, are hardly germane to the purpose of this Bill. The out-
standjng fact is that, after a very careful consideration in the Select 
Committee, the Bill has emerged from the Select Committee practically 
in 'tlIp same form in which it went to the Select Committee. We have 
only clarified the preamble and certain other parts of the BilI. We 
have remitted the enhanced duty on tin-plates. I think thesff are the 
,\nly important amendments in tIle Bill. That being so, I think, subject 
to what you may say and the House may say, it will be, quite reasonable 
1'0 proceed with tIle consideration of the Bill OIl! Monday. But as I Bay, 
that i~ a matter on which the Gove!'Bment are quite willing' to be guided 
by the semI" of the House. 

, Mr. President ~ You formalIy moye tliat the' Report of the Select 
Committee be taken into consideration f 

, The Honourable Sir Charles Innu: I am quite pre.pared to GO so' 
if it ~s your desire. 

Mr. President: You had better do so and t.hen tile House can ad-
journ to such date as the House thinks convenient. 

" The Honourable Sir Charles Innes : In that case r ~te o e  that 
the Report (If the Select Committee on the Bill to provi • 'rc,the foster-
ing and development of the steel industry in British Indti: be' taken into' 
consideration. . 

Dr. H .•. Gour (Central Provinces Hindi i~sions : Non-Muham-
madan) :  I move that the discussion be lidjournedtill Monday nex;t. . 
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Dr. S. It. Datta (Nominated: Indian Christians) :  I have given 
notice of an amendment under Standing Order 44 (2) that the Bill to 
provide for the fostering and development of the steel industry in British 
India, as amended by the Select Committee, be circulated for public 
opinion. 

Mr. President: With regard to this matter, I think the House should 
arrive at some understanding as to the manner in which it proposes to 
proceed. As the Honourable Sir Charles Innes has told us, the Bill has 
emerged from the Select Committee without much change from the 
original Bill. You had, before the Bill went into the Select Committee, 
a large number of amendments. The movers of those amendments, many 
of them, were members of the Select Committee and the dissenting 
minutes are again on those amendments. I am only stating this for the 
purpose of makmg it clear to the House that the Members who wish to 
move amendments in the House when the Report is taken into considera-
tion know flIlly well what the points are OIi which they are going to move 
amendments. In those circumstances, it is for the House to determine, 
and I am entirely in the hands of the House, what will be the convenient 
course to adopt in order to proceed with the considemtion of the Bill. 
I was going to suggest to the House, that it might possibly be better 
if the House proceeded with the consideration of the Bill to-morrow 
morning, if Honourable Members think that that is desirable, so that 
we get Saturday and also Monday, that is, two days, for the discullSion 
of the Bill. If, however, the general feeling is that we should begin 
discussion on Monday, I am entirely in the hands of the House. 
Then, I come to the amendment of which notice has been given, 

that the Bill, as amended by the Select Committee, be circulated for 
opinion. If that is passed, then the consideration of the Bill is shelved 
altogether for the present. Therefore, I would like to ascertain from 
the House whether they want to dispose of that amendment to-day and 
then adjourn further consideration of the Bill to Monday. I think 
it would be better to dispose of the amendment for circulating the Bill 
for opinion,. which does not go into the merits of the Bill, to-day a.nd 
then go on with the consideration of the Bill on its merits on Monday .... 
Dr. B. S. Gour : On a point of order. I submit that, when a motion 

has been made that the Bill be taken into consideration and another 
motion has been made that the discussion" be adjourned till Monday, 
it is not in order for any Honourable Member to move that the Bill be 
circulated for the purpose of eliciting opinion thereon. 
Mr. President: I have not yet called upon Dr. Gour to move the 

adjournment of the discussion on Sir Charles Innes' motion nor have 
I called upon Dr. Datta to move his amendment : we have not come 
to that stage. I was only asking the House to come to some understand-
ing as to the method they wanted to adopt. No motion for adjournment 
of the debate or any amendment for circulating the Bill for opinion 
has yet been formally moved. lam only putting to the House what 
would be the more convenient course-whether to do everything on 
Monday including-the amendment to circulate the Bill for opinion or 
whether the House would like to dispose of that amendment to-day 
and then proceed with t,be discussion on the merits on Monday. 
Mr. W. M. Hussariallv (Sind: Muhammadan Rural) : We have not 

got a o~  r-f the ~ o t of the Select Committee before us and hoW' 
shall we be in ~ . ositio~ tc day to decide the matter one way Or the 
Qt) e~ 1 .  . 
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Mr ... A. • .TiDnah (Bombay City : lluhammadan Urban) : At pre-
sent the motion before the House is that the Bill as reported by the 
Select Committee be taken into consideration. That is the motion of 
the Hono'lrable Member in charge of the Bill and the House is seised 
of that motion. (A. Voice: •• There is anot.her motion for adjourn-
ment.") There is no motion for adjournment made yet. 

Dr. B. S. Gour: Yes, 1 have moved it. 
lIIr. President: Not yet. 
Mr. II. A. .TiDnah : And t.o that motion of the Honourable Member 

in charge there is an amendment that. the Rill be circulated for opinion. 
I can quite understand that the House may desire for the purpose of 
discussing further this Bill and the amendments to it that they should 
have a little more time. That I can quite understand and I am personally 
in entire agreement 'With that view. But I say, Sir, that, so far as the 
amendment for circulating the Bill for opinion is going to be moved, 
though it has not been formally moved yet, it should be disposed of 
to-day because, if the Bill is going to be circulated for public opinion, 
then Dr. Gour's desire for an adjournment for a day or two will be more 
than fully satisfied. 

lIIr\ President : Then there would be nothing further to be done. 
Mr. Amar Bath Dutt (Burdwan Division: Non-Muhammadan 

Rural) : May I take it that the President has exercised his power under 
rule 44 to waive the seven daylS' notice to which the Members are entitled 
for the consideration of the Report of the Select Committee T 

Mr .•. A. Jinnah: No objection has been taken to that. 
Mr. President: It is not necessary for me to exercise that power. 

You ought to have taken objection when the Honourable Member moved 
his motion that the Bill be taken into consideration. We have now 
proceeded further than that. 

MI-. Amar Bath Dutt : I did not object then because other Members 
'Were talking about other matters. The same matter is under considera-
tion still. 

Dr. B. B. Gour: When a motion for adjournment of the debate 
has been moved no other question can be raised or discussed. 

Mr. President: No motion either for adjournment of the debate or for 
circulation of the Bill for opinion has been formally moved yet.· Dr. Gour 
will realise that what the House is now attempting to do is 
to arrive at what is the most convenient way of dealing with 
the Bill. What Mr. Jinnah is putting to the House is that it may 
be the more convenient course to dispose to-day of the amendment which 
asks for circulation for opinion. Supposing the amendment asking that 
the Bill be circulated for opinion is passed, then nothing further has 
to be done. If that is negatived, then certainly Dr. Gour can move 
the ailjournment of the debate till Monday, and I hope pro Gour will fall 
in with that view. • 

lIIr.B&rcbandrai Vishindas (Sind: Non-Muhammadln) : there iii 
one more point. If you will see Standing Order 44, it runs thus : 
• "After the presentation of the final report of & Seled Committttl on a Bill 
(whleh waa done by Sir CharIei IDes) the Member in charge may move that the 
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[Mr, Harehandrai Vishindas,] 
Bill as reported by the Seleet ComJ;ll.itteo be taken into eODlideratioD (~ ie  ~o 
he has done) j Provided that any Membet of the A.ssembly may obJeet to It3 
}wing so taken into e01l8idetatiou." 

That is the next stage. So far as that stage is concerned, I join 
with the Honourable gentleman who just now spoke that we object to 
its being taken into consideration. With all due deference, I beg tIY 
submit that this is the proper stage when such an objection could be 
taken. 

'. Mr. ttreUdent :  I will put an end to all technicalities by exercisit;l$, 
the power vested in me to suspend the StandiilgOrder. -'. " .  , 

It'h'. Amar Natb Dutt : Then we should like to have the discussion 
postponed till Wednesday. Tuesday is a holiday. 

ltIr. President: That is not the question we are cOllBidering. All 
that we are considering now is whether the whole discussion is to be 
adjourned till )londay OJ,' whether the amendment requiring the circu-
lation of the Bill for opinion is to be disposed of to-day and then the rest 
of the discussion is to be adjourned to Monday. That ia what 1 want 
the House to indicate thdt' wish on. 

Dr, lL S. Gour : Thete wiUbe very little tim& 108.t in discussing the, 
Honourable D:r. Datta's amendment if the House is in pOS8eSlSion 01 the. 
Report of the Select Committee &,lld a final drlloft Qf tne Bill. :'I\.t the present. 
moment Dr. Datta's amendm.ent is that the Bill be re-circulated. Honour-
able Members a:.:e a.sking themselves : Where is the Bill and how far has it. 
been altered t What is the Report of the Select Commit tee ~ I there-
fore submit, Si:.:, that we shall probably take much longer time. to-day 
in ca.vaiJiing 1ims q,ue.stiQn than we are likely to do. on Monday, when I think 
the House will perhaps decide to gn inti, the consideration of the Bill and 
agree with the recommendations of the Selee:t Committee that the Bill haa. 
not been atered so as to call for its re-circulation. I therefore submit, Sir. 
~ t t ~ Rouse. do s.tand .adjou.rned till Mouday and tha.t this question. of 
re:-eirculation may be taken up first for cOllSideration on, that date. 

l¥Ir. HnrchaDdrai Viabindaa :  1 Illove as an amendment;. to Dr. Gour;a: 
motioR that the discussion be adjourned till Wedne..sday, tile: 4th June; 

!¥Il'. freJWient ~ N &. mQtion hall bee-Il lI18de. 
, Ba.i Ba.bI!4ur. Raj Narain (Delhi: Nominated NO:O-Offieial) :1 rise· 
to sqpport the suggestion lIlade by Dr. Gour, I submit on princ-jple that 
not much time will be lost in voting on the amendment pro.posed by th&. 
Honourable Mem.l>er suggesting tlt.at the Bill be ejrculated. W ~ can per-
haps . e~ei e that. the. :majority. of the House are opposed to the motion. 
and it this Utatter IS dlSp6Bed of fina!ly t6-da,y, or the first thing en Mon-
day, I submit that the way will be qulte clear and 1 submit tllat this matter 
may· be dispased of by expressien of opinion of the House. 

lI!'. Amar ... tlt Du" :. I take It that it win be open to us to raise b& 
jectioJ); at this stt"ge-. . 

, Mr. Presipent : Your objection has been disposed of. I take tlie 
~e te t se~e to be that the discussion mould stand adjourned till Mon-. 
d.a;f.·, (V0&,Ce.:" ~dne sd ~ ~ ) 
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JIr. H. S. Gour: Honourable Members who are asking for a longer 
adjournment. will perhaps remember that as the Honourable Member 
in charge has pointed out, the Bill ~ s not emerged from the Select Com-
mittee with any substa,ntial modifications. 

Ifr. Amar Hath Dutt! It may be according to him. 

Dr. H. S. Gour: It has not emerged from the Select Committee 
with any substantial amendments and you have to-morrow and the day 
after to study the provisions of the Bill. 

Mr. President: The Bill will be put down on Monday's agenda and 
any Members who wish to give notices of amendments had better give 
notices to-day or to-morrow. 

Dr. H. S. Qour : Will the Chair suspend the rule about two days' 
notice! 

Mr. President: If Honourable M(>mbers will send in their amend-
ments by to-morrow, I will waive the two days' notice. 

:Mr. Barchandrai Visbindas : They cannot do so until they have 
eopies of the amended Bill and the Report of the Select Committee. 

The Honourable Sir Charles Innes: I hope that the Legislative 
Department will be able to circulate the Report probably by 1 o'clock 
to-d~ or certainly very early in the afternoon. May I just put in a 
pIca as the :Member in charge of the Bill ,  I hope Honourable Members 
who are goir.g to put in amendments will let me hRve them as soon as 
possible because I have to prepare myself to meet them. 

Mr. O. Duraiswami Aiyangar (Madras ceded districts and 
Chittoor : Non-Muhammadan Rural) : Apart from the amendments which 
have been embodied in the Select Committee's Report there arc amend-
lnents which now stand on the agenda. Is it necessary that we should 
send them back again by a further notice or do they stand good fot the 
next discussion T 

Mr. Presidem : If the amendments which were sent in before the 
Bill went tl) t.he Select Committee are in such form as can fit into the Bill 
8S it has emerged from the Select Committee, I will admit them, if 
()therwise in order. 

BILLS PASSED BY THE COUNCIL OF STATE LAID ON THE 
TABLE. 

Mr. President: I will call upon the Secretary to lay on the table 
two Bills s~ed by the Council of State ... 

Secretary of the Aaaembly: In accordance with Rule 25 of the 
Indian Legishtive Rules, I lay on the table the Bills which were passed 
by the Couneil of State at its meeting of the 27th May, 1924. The,. 
are: 

• 
(1) A Bill to ~ ide for the modifieation of certain provision. 
I (If the Indian Stamp Act, 1899, iv. their application to 

certain promissory notes and other ili!!truments ; 

'(2) A Bill to ~ mend the Indian Soldiers (Lkigatioll) Act, 1918, 
r or certam. PurpoIIe8. 

• 
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REPLY 'ro THE GREETINGS OF THE ASSEMBLY TO THE 
MEMBERS OF THE LABOUR PARTY. 

Mr. President: I have to communicate to the House the reply re-
ceived from the Secretary of State to the Resolution adopted by the 
Assembly on the 14th February 1924 sending the greetinp of the As-
sembly to the Members of the Labour Party. The reply is this : 

" Your Secretary's letter dated the 28th February. Plea.ae convey to the Auemlll.,· 
., appreciation of their Resolution of the 14th February which I am eireula.tiDi to 
Dty eolleapes." 

PUBLIC ACCOUNTS COMMITTEE. 
Mr. President : Before the House adjourns, I have to make one more 

announcement, and that is that there will be a meeting of the Public 
Accounts Committee this afternoon at 3 P.M. 

The Ass('mbly then adjourned till Eleven of th.e Clock On llonday, 
the 2nd June, 1924. 
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